
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 624 OF 2023 

TITLED AS “NEWS ITEM PUBLISHED IN THE TRIBUNE DATED 
28.09.2023 TITLED “HILLS ‘VANISH’AS ILLEGAL MINING RAMPANT 
IN BEET AREA” 

REPLY BY WAY OF AFFIDAVIT ON BEHALF OF RESPONDENT NO. 
5, DEPUTY COMMISSIONER, RUPNAGAR. 

ADVOCATE FOR RESPONDENT NO. 5: NUPUR KUMAR 

130



BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

ORIGINAL APPLICATION NO. 624 OF 2023 

TITLED AS “NEWS ITEM PUBLISHED IN THE TRIBUNE DATED 
28.09.2023 TITLED “HILLS ‘VANISH’AS ILLEGAL MINING RAMPANT 
IN BEET AREA” 

INDEX 

SR. 
NO.  

PARTICULARS  PAGE NO. 

1. REPLY BY WAY OF AFFIDAVIT ON BEHALF
OF RESPONDENT NO. 5, DEPUTY
COMMISSIONER, RUPNAGAR.

2. ANNEXURE P1
REPORT WITH SPECIAL REFERNECE TO
KHERA KALMOT MINING ZONE.

3. ANNEXURE P2
REPORT ALONGWITH NOTIFICATION OF THE
COMMITTEE.

4. ANNEXURE P3
MINING DEPARTMENT INITIATED THE
PROCESS OF CANCELLING/SUSPENDING THE
REGISTRATION OF CRUSHER UNITS SITUATED
ALONG THE HILLS IN THE KHENA KALMOT
CRUSHER ZONE.

5. VAKALATNAMA

(NUPUR KUMAR) 
Advocate-on-Record  

A-178, LGF, Defence Colony, 
New Delhi 110024 

Tel: 011-41084945, 41043573 
Fax: 011-46702466 

M: 8860692939, Code:3078 

DATE: 06.03.2024 
PLACE: NEW DELHI 

1-5
6-8

9

10-69

70

131



'024 

Before the Hon'ble National Green Tribunal 
Principal Bench, New Delhi 

Original Application no. 624 of 2023 

Replyby wayof Affidavit on behalf of respondent number no. 5, 
Deputy Commissioner, Rupnagar. 

I, Deputy Commissioner Rupnagar, do hereby solemnly affirm 

and state as under; 

Respectfully Showeth that:-

1) The Hon'ble National Green Tribunal in suo moto exercise of its powers 

on the basis of the news item dated 28.09.2023 published in The Tribune 

titled "Hills vanish as illegal mining rampant in Beet area" has registered 

Original Application No. 624 of 2023. It was reported that the mining 

mafia is carrying out illegal mining in the forests and mountains and that 

the stone crusher operators in the villages of Kalewal-Beet, Khuralgarh 

Sahib and Garhi Mansowal along with Mahindpur, Kheda Kalmot, 

Bhangla, Haripur, Plata and Sapalwan Salsunga of Rupnagar District 

have ravaged the green cover by illegal mining. The news Report further 

states that illegal mining has reached to a record level of 200 ft. deep and 

at some places, entire hills have been erased by the mining mafia and in 

spite of the complaints, no action is being taken by the competent 

y uthori ties. 

2) That, this office has put in place a monitoring mechanism in which it is 

holding special meetings with Senior Superintendent of Police, Rupnagar, 

Mining Department, Pollution Control Board Regional Unit, Rupnagar 

and concerned Sub Divisional Magistrates and had instructed them to 

D M 
submit a detailed report with special reference to Khera Kalmot mining 

· 5 AR 2024 
zone. (Annexure Pl) 

3) After that a committee was also formed vide letter no.987-90/A/.D.R.A-3 

dated 20.02.2024 by the Additional Deputy Commissioner (General), 

\ 
I 
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Rupnagar and all stakeholders were instructed to submit pointwise 

detailed joint report. The detailed report along with the notification of the 

committee is enclosed at (Annexure-P2). 

4) The committee submitted its joint report on 24.02.2024 with reference to 

the order dated 20.02.2024and in compliance with the interim order in 

OA no. 624 of 2023 as follows:-

' 

a) As per report of mining department In Khera Kalmot 

Crusher Zone, total 15 no. of crusher units exist, out of which, right now 

6 no. of crusher units are registered with Mining & Geology Department. 

It is submitted that registration of 04 no. of crushers is revoked by 

Director, Mining and Geology, Punjab, and cases of additional 06 No. of 

Cases of revocation of crusher registrations sent via E-office file No. 

644309 Dated 05/02/2024 and 637836Dated 25/01/2024 to higher 

authorities and is under process. As of 26.02.2024 current status of 

registration of crushers in Khera kalmot zone is as below: 

Active Registered Registration Unregistered 

Revoked 

1. Akme Stone 1. Ganga Stone 1. Bajri Bazar Stone 
Crusher Crusher Crusher 

2. Dasmesh Stone 2. Grewal Stone 2. Guru Kirpa Stone 
Crusher Crusher Crusher 

3. Gill Stone Crusher 3. Kalgidhar Stone 3. Ludhiana Crusher & 
4. Gurvinder Doaba Crusher Builders Pvt. Ltd. 

Stone Crusher 4. New Satluj Stone 4. Mahindra Stone 
5. Mahavir Stone Crusher Unit-1 Crusher 

Crusher 5. Soma Stone Crusher 
6. New Punjab Unit- I 

Aggregates and 
Mineral Pvt. 
Limited 
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As per PPCB, 07 no. of crusher units Consent to Operate (CTO) are 

Revoked/Direction issued and 03 no. cases of revoking of CTOs are in 

process. 

Moreover, the mismatch between figures of Mining and PPCB 

department occurred because out of 13 crushers as reported in OA no. 

624 of 2023, only 04 belonged to Khera Kalmot Zone, rest 09 were from 

crusher zones other than Khera Kalmot. So, 09 number of crusher units 

that belong to crusher zone other than Khera Kalmot may not be 

considered in this reply. The mistake is inadverent and is highly regretted. 

As per Mining Department As per PPCB 

Name of Crusher Name of Name ' of Name of 
Units whose Crusher Unit Crusher Unit Crusher Unit 
registration whose process of whose CTO whose process 
revoked by registration revoked/Directio of CTO 
competent revocation is n issued by revocation are 
authority under process competent under process 

authority 
1) Ganga Stone 

Crusher (Vill 
Khera 
Kalmot), 

2) Kalgidhar 
Stone Crusher 
(Vill Khera 
Kalmot), 

3) New Satluj 
Stone Crusher 
Unit-1 (Vill. 
Khera Kalmot) 

4) Grewal Stone 
Crusher (Vill 
Khera Kalmot) 

1) Gill 
Crusher 

Stone 1) Gill 
Crusher 

Stone 1) Mahavir 
Stone 

2) Mahavir Stone 
Crusher 

3) Gurvinder 
Doaba Stone 
Crusher 

4) Guru Kirpa 
Stone Crusher 

5) Dasmesh 
Stone Crusher 

6) New Punjab 
Aggregates 
and Mineral 
Pvt. Limited 

(E-office file No. 
644309Dated 

05/02/2024 and 
637836 Dated 
25/01/2024) 

2) Guru Kirpa 
Stone Crusher 

3) Dasmesh 
Stone Crusher 

4) Ganga Stone 
Crusher (Viii 
Khera 
Kalmot), 

5) Kalgidhar 
Stone Crusher 
(Vill Khera 
Kalmot), 

6) New Satluj 
Stone Crusher 
Unit-1 (Viii. 
Khera Kalmot) 

7) Grewal Stone 
Crusher (Vill 
Khera Kalmot) 

Crusher 
2) Gurvinder 

Doaba Stone 
Crusher 
(Show Cause 
Notice vide 
letter No. 223 
Dated 
02/02/2024) 

3) New Punjab 
Aggregates 
and Mineral 
Pvt Limited 
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Hence, out of 15 No. of crusher unit situated in Khera Kalmot Crusher 

zone, the action on 10 No. of crushers is being taken by both the Mining 

department and action on 09 No. of crushers is being taken by PPCB 

department and Show Cause Notice has been Issued by Mining 

Department to the rest 5 No. of Crusher Units dated 23/02/2024situated in 

Khera Kalmot for mining contraventions. 

Apart from above, it is worthy to inform that the crusher units installed in 

Khera Kalmot Crusher zone do not fall under Section 4/5 of Punjab Land 

Preservation Act, 1900. 

b) As per PPCB, The EC imposed on the Crusher units 

situated in KheraKalmot Crusher Zone till date is as follows: 

Sr.No. Name of Crusher & Address EC Imposed 

1 Ganga Stone Crusher, Viii. Khera • EC of Rs. 18.50 lacs 
Kalmot imposed. 

2 New Satluj Stone Crusher Unit 1, • EC of Rs. 17,62,500 
Vill. KheraKalmot imposed. 

3 Guru Kirpa Stone Crusher Vill. • EC of Rs. 18.50 lacs 
Khera Kalmot, Sri Anandpur Sahib, imposed. 
Rupnagar 

4 Kalgidhar Stone Crusher, Vill. • EC of Rs. 18.50 lacs 
Khera Kalmot, Nangal, Rupnagar imposed. 

5 Grewal Stone Crusher, Vill. Khera • EC of Rs. 37,500 
Kalmot, Nangal, Rupnagar imposed. 

·\The process of recovery of above EC imposed have been initiated by the 

PPCB department with higher authorities vide E-mail dated 23/02/2024. 

c) As per Police department, total 22 no. of FIRs have 

been registered for mining contraventions against crushers installed in 

Khera Kalmot crusher Zone& in year 2023. As per mining department 27 

O 5 MAR 2D2to. of demand notices have been issued to mining offenders amounting to 

Rs. 51.89 Cr. 
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d) As per PPCB department, directions have been issued 

to all the crusher units mentioned in clause (b) under section 33-A of 

Water Act and under section 31-A of Air Act for closure of respective 

crusher unit and legal action by PPCB department is under process. 

Currently, all the crusher units established in Khera Kalmot zone are non­

operational and for any Violations of mining policy by these crusher units 

committed in the past, demand notices have been issued to the concerned 

crusher units. Furthermore, the mining department has initiated the 

process of cancelling/suspending the registration of crusher units situated 

along the hills in the Khera Kalmot Crusher Zone.(Annexure P3) 

5) It is further submitted that the District Administration has been regularly 

monitoring the activities and has also issued strict orders to stop violation 

of mining and to conduct night patrolling in the Khera Kalmot Zone with 

the help of drone and in coordination with the field staff. Also various 

check posts have been established in this district for checking of heavy 

loaded vehicle carrying w1authorized mining materials and if any vehicle 

found without requisite documents, strict action is being taken as per 

section 74/75 of Punjab Minor Minerals Rules 2013. Additional check 

posts have recently to enhance been approved and monitoring through 

cameras namely Swara, Nangran, Bhallan and Agampur zone under DMF 

to stop Violations of laws. 

6) That the above said facts are true and correct to the best of my knowledge 

which is based on the official records maintained in the office of the 

answering respondent. 

VERIFICATION 
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OL 2024. Afternoon at 04:30 a meeting was held under the 
Minutes dated 24- - · ' . 

. f 0 ty commissioner Rupnagar to discuss 1ssues related to 
chairmanship o epu · 

mining. 

The following officials/employees participated In the meeting: 

Mr. Rakesh Goel, District Attorney Rupnagar 

Mr. N.S. Mahal, Deputy Captain of Police (D), Rupnagar 

Mr. Harshat Kumar, Excise Officer Mining, Rupnagar 

Mr. Sukhwinder Singh, Assistant District Attorney, Anand pur Sahib 

Proceedings: 

At the beginning of the meeting, the Chief Officer addressed the attending 

officials and deliberated on the following issues related to mining: 

l.Regardlng incomplete facts and Information in complaints related to illegal 

mining: During the meeting, it was raised by the District.Attorney, Rupnagar, that 

complaints/cases related to illegal mining presented in the competent court by 

the police and mining department often contain incomplete facts, which results in 

the actual culprits escaping punishment. In this regard, instructions were issued 

by the Chief Minister to the Police Department and the Mining qepartment that 

whenever a complaint/FIR related to illegal mining is registered or action is taken, 

all the facts must be presented, and supporting documents should be attached to 

ensure accurate and comprehensive information Is provided. 

Action Taken By:(SDO/District Attorney, Rupnagar/Xen Mining, Rupnagar) 

2. Regarding actions taken by the Mining Department for recovery: It was 

discussed during the meeting that notices for recovery are issued by the Mining 

Department in cases related to illegal mining, as instructed by the Chief Minister. 

When a case involving illegal mining or encroachment on someone's land comes 

to light, notices such as R notices, S notices, and M notices are issued under the 

Mines and Minerals Act, and fines are imposed. The Chief Minister directed Xen 

Mining to ensure that if any case is under police Investigation, and if the Mining 

Department issues any notice regarding It, the police department should be 

Informed accordingly. 

Action Taken By:(Xen Mining, Rupnagar) 

3· Regarding the seizure of vehicles used In mining cases: During the meet ing, it 

was brought to the attention of the Chief Minister that in cases related to illegal 

mining, the vehicles used are seized. The District Attorney of Rupnagar informed 

that the courts authorize the seizure of such vehicles under Section 21{4A} of the 

. . .. 

--. 
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Mining Mineral Act, and seizure memos are not issued for this purpose. However, 

the Chief Minister directed the Police Department and Xen Mining that when a 

vehicle is Involved in illegal mining, seizure memos should be issued_ immediately 

so that the vehicle owner cannot claim release while the case is ongoing. Xen 

Mining requested Form 4(A) and seizure memos, which were promptly ordered 

by the Chief Minister to be provided to the District Attorney of Rupnagar. 

Action Taken By:(Xen Mining, Rupnagar, District Attorney Rupnagar, 

Superintendent of Police {D), Rupnagar) 

4.Reference to Section 22 and Dismissal of Cases: During the meeting, the district 

attorney referred to Section 21(1) of the Mines and Minerals Act, indicating that 

only an authorized officer appointed by the government can file a case. It was 

Informed that several cases, citing Section 22, have been dismissed by the Punjab 

and Haryana High Court, stating that the police do not have the authority to file 

cases in mining-related matters. An example of Rangila Singh vs. State of Haryana 

was also provided, and it was suggested by the principal to gather information 

about any related cases in Punjab or this district for the next meeting. 

Additionally, it was discussed that if indeed done by the competent authority of 

the court, it is necessary to inform higher authorities so that the police can also 

have the authority to take action. 

Action Taken By:(ASP(D)/DistrictAttorney Rupnagar/Xen Mining} 

S.Evidence/Ownershlp Related to lands with Illegal Mlnlng: During the meeting, 

the ASP (D) raised the issue that when a request for illegal mining is received on 

any land, the ownership/title report remains pending with the revenue officers .. 

The principal mentioned that instructions for this matter were already issued to 

the review officers In advance so that there is no delay in this work. If any report 

is still pending, a list of such cases should be immediately sent to this office so 

that the relevant office can be held accountable. 

Action Taken By:(Deputy District Magistrate Rupnagar/Shri Chamkaur 

Sahib/Morlnda/Shri Anand pur Sahib/Nanga I and Xen Mining Rupnagar) 

G.Regarding leased and Running Crushers/Vehicles: During the meeting, it was 

brought to the attention of the District Attorney, Rupnagar, tha t in many cases 

related to Illegal mining in the district of Rupnagar, it has been o~served that 

when an FIR is lodged, it is stated by the actual owner that the crusher/vehicle is 

leased out. In such cases, the lease agreement is also presented, which is legally 

appropriate according to the procedure, due to which the competent court Is 

required to release the relevant property. The principal informed Xen Mining 

Passo that information was provided regarding which crushers were leased or 

sold and it was stated that according to government records, ownership has been 

cha~ged, so the lease should be renewed before investing fees on the Punjab 

h 1- th nership of the crusher portal. Therefore, during the renewal oft e rcense, e ow 
should be checked, and no authority remains to check the vehicle for any 
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overloading. The principal stated that this is a very 

5 
· 

. . . enous matter, and Xen 
Mmmg was mstructed to consider the issue with h' h h .. 

. . • 1g er aut ont1es so that 
appropnate tnstruct1ons can be issued to the government level Add-

1
t· 

11 
h 

. . . 1ona y, t e 
D1stnct Attorney, Rupnagar, was instructed to submit a fist of leased agreements 

related to crushers/vehicles in which any illegal mining cases are ong9ing, prior to 
the next meeting. 

Action Taken By:{ASP (D)/District Attorney Rupnagar/xen Mining) 

7.Regarding Unregistered Crushers and Action Taken: The District Magistrate 

conducted an assessment of the ongoing unregistered crushers in the district, and 

Xen ·Mining provided information that the possibility of unregistered crushers in 

the Rupnagar district is very high, leading to Incidents of illegal mining. The 

principal instructed Xen Mining to take immediate action to seal such crushers 

and to submit a report on the actions taken within one week to the District 

Magistrate. 

Action Taken By:(Xen Mining) 

Finally, the officials present expressed gratitude for attending the aforementioned 

review meeting held on 29-01-2024 at 04:30PM and the meeting was concluded. 

Deputy Commissioner, 
Rupnagar 

Deputy Commissioner, Rupnagar 

Endost Number:. 570-78 /A.D.R.A-3 Date: 30-1-2024 

A Copy thereof is forwarded to the following for information and further action:· 

1. Senior Superintendent of polilce. 

2. sub Divisional magistrate Rupnagar/Shri Anand pur 

Sahib,/Nanal/morinda/Shri Chamkaur Sahib. 

3. District Attorney, Rupnagar. 

4. Xen mining Rupnagar/shri Anandpur Sahib. 

Sd/ -
For Deputy Commissioner, 

Rupnagar. 

------• • 6 . 
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FICE OF THE DEPUTY CO~lMISSIONER, RUPNAGAR 

()ItA DRAI"CII 

l'hone No 01 !!81-22 1150 
F.mmllltl: rul'_,!!.<:rlli•n•':=t::=""::·;,::·c:::rn~~~il.!:l!~t: ~m:_ ______________ _ 

Qrd"r . 

With rclcrcnec to the interim order issued by the National Green Tribunal 

in O .A no. ll:!4 nf :!023 titled "News item published in lh(! Tribunal dntcd 28 .09.2023 

titled "Vanish us illc~nl mining mmpant in nect urea" the following commitlcc is being 

constituted and instructed to submH the point wi~e detailed joint report to the 

undersi~ncd within 2 days with regard to the following points·-

Srn0. Nnmc ofthe Ollicinl Designated 
I. XEN Mining., Rupnagnr/Shri C...OY'\'11!. 'nOT 

Anamlpur Sahib 
') SuE~rintcndenl Police (D). Ruenagar Member _____:-· 

3. Environment Engineer Punjab Member 
Pollution Control Board, Regional 
Office Rupnagar 

4. District Forest Officer, Rupnagar. Member 

(a) The Hon'ble National Green Tribunal mt:mbcr pointed out that in previous 
rep_ort submit by XEN mining and P1>CB, the no of crushers against which 
nctwns has been initiated~mentioned in the report by XEN mining and ?PCB 
do not match. The sou e of this difference be clarified and, if needed, 
reconciled. 

of~~ 
(b) Submit the details regarding EC imposed and recovered amount from installed 

crushers in Khera Kalmot zone till date. 

(c) Prosecution nctioo taken agains£ mining contraventions by crushers installed 

f, 

6 

~ 
I 

i< .. 
I' 

in Khera Kalmot, Nangal. 
at~~ 

(d) Prosecution launched with respect to violation of Environment laws, if any. 
" 

It is also pertinent to mention here that, the said joint report be personally 

brought to the undersigned on 22.02.2024 ll :00 am. Any delay will not be tolerated and 

disciplinary action is been taken against concerned official. ~ 

Addl .De~Commissioner(G) 
Rupnagar.W-

a tl R A 3 Dated .. .. ?.:o.:::k::-.~~ ..... . : .... ......... .. 
Endst .. t~l:·: ... ~o ...... ./Ab.D. . . . -r. ded to the following for information and necessary 

A copy of the a ove ts 1orwar 

action:- d Sahib 
1. XEN Mining: Rupnagar/Shri Anan pur . 

2. Superintendent Police (D), Ru?nagar . 
3. Environment Engineer PunJab PollutiOn 

Rupnagar. 
4. District Forest Officer, Rupnagar. 

Control Board, Regional Office 

Addi.De~ommissioner(Gl 
Rupnagar.~L--

Scanned with CamScanner 
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OFFICE OF Sun DIVISIONAL MAGISTRATE, NANGAL, DIS'n'. RUPNAGAR 

~ ifrn 0887-226030 Email i<l: sdmnlmp,Hl.:n l @f.!mnil.com 

To 

Subject:­

Ref: 

Hon'ble Deputy Commissioner, 

Rupnagar. 

No. //7 /M.C.2 Dated:- J.-4- o J-- )-'D ?-4 

Joint Report ofNGT Cnsc 624 of2023. 

Regarding your office letter No.987-90/A.D.R.A3 dated 20/02/2024. 

*************** 

Regarding the above subject, a report has been received from Joint Committee. The 

detailed reports with regard to same are attached for your kind cogniz~ce. 

~ 
Sub Divisional Magistrate 

Nanga! ~ 

10
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Report 

In compliance with the order of ADC(G), Rupnagar Endorsement no. 987-90/AD.R.A-3 Dated 

20.02.2024.The joint report with reference to the in term order issued by Hon'ble NGT in OA no. 624 of 

2023 News item published in the Tribunal dated 28.09.2023 tittled "Hills Vanish as illegal mining 

rampant in Beet area" are as follows: -

a) In Khera Kalmot Crusher Zone, total 15 no. of crusher units exist, out of which, right now 6 no. 

of crusher units are registered with Mining & Geology Department. It is submitted that 

registration of 04 no. of crushers is revoked by Director, Mining and Geology, Punjab, and 

cases of additional 06 No. of Cases of revocationof crusher registrations sent via E-office file 

No. 644309 Dated 05/02/2024 and 637836Dated 25/01/2024 to higher authorities and is under 

process. As of 26.02.2024 current status of registration of crushers in Kherakalmot zone is as 

below: 

Active Registered Registration Revoked Unregistered 

l. Alane Stone Crusher I. Ganga Stone Crusher 1. Bajri Bazar Stone Crusher 

2. Dasmesh Stone Crusher 2. Grewal Stone Crusher 2. Guru Kirpa Stone Crusher 

3. Gill Stone Crusher 3. Kalgidha.r Stone Crusher 3. Ludhiana Crusher & 

4. GurvinderDoaba Stone 4. New Satluj Stone BuildersPvt. Ltd. 

Crusher Crusher Unit- I 4. Mahindra Stone Crusher 

5. Mahavir Stone Crusher 5. Soma Stone Crusher Unit- I 

6. New Punjab Aggregates and 
Mineral Pvt. Limited 

As per PPCB, 07 no. of crusher units Consent to Operate (CTO) are Revoked/Direction jssued 

and 03 no cases of revoking of CTOs are in process 

~~reover: the mismatch between figures of Minin~ and PPCB department occurred because 

out of 13 crushers as reported in OA no. 624 of 2023, only 04 belongec! to KheraKalmot Zone 

rest 09 we~~ from crusher zones other than KheraKalmot.So, 09 number of crusher units tha 

belong to crusher zone other than KheraKalmot may not be considered in this reply. The 

~ista!<e ~s inadv~rentely reg!}!tted. 

As per Mining Department As per PPCB 

Name of Crusher Units Name of CJ"Usher Name of C1·usher Unit Name of Crusher 
whose registration revoked 
by competent authol"ity 

I) Ganga Stone Crusher 
(Vi JIKheraKalmot ), 

2) Kalgidhar Stone 
Crusher 
(Vi IIKheraKalmot), 

3) New Satluj Stone 
Crusher Unit-1 (Viii. 
KheraKalmot) 

4) Grewal Stone Crusher 
(Vi iiKheraKalmot) 

Unit whose p1·ocess whose CTO Unit whose process 
of registration revoked/Direction of CTO revocation 
revocation is under issued by competent are under process 
process authority 
I) Gill Stone Crusher I) Gi ll Stone Crusher I) Mahavir Stone 

2) Mahavir Stone 2) Guru Kirpa Stone Crusher 
Crusher Crusher 2) GurvinderDoaba 

3) GurvinderDoaba 3) .Qasmesh Stone Stone Crusher 
Stone Crusher Crusher (Show Cause 

4) Guru Kirpa Stone 4) Ganga Stone Notice vide fetter 
Cmsher Crusher No. 223 Dated 

5) Dasmesh Stone (Vi llKheraKalmot), 02/02/2024) 
Crusher 5) Kalgidhar Stone 3) New Ptinjab 

6) New Punjab Crusher Aggregates and 
Aggregates and (Vi iiKheraKalmot), Mineral Pvt 

Mineral Pvt. 6) New Satluj Stone Limited 
Limited Crusher Unit- I 

(E-office file No. (Viii. 

644309Dated KheraKalmot) 

05/02/2024 and 7) Grewal Stone 

637836 Dated Crusher 

25/0 I /2024) 
(Vi iiKheraKalmot) 
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Hence, out of 15 No. of crusher unit situated in Khera Kalmot Crusher zone, the action on I 0 No. 

of crushers is being taken by both the Mining department and PPCB department and Show Cause 
Notice has been Issued by Mining Department to the rest 5 No. of Crusher Units dated 23/02/2024 

situated in K.hera Kalmot for mining contraventions. 

Apart from above, it is worthy to inform that the crusher units installed in K.hera Kalmot Crusher 

zone do not fall under Section 4/5 of Punjab Land Preservation Act, 1900. 

b) As per PPCB, The EC imposed on the Crusher units situated in K.hera Kalmot Crusher Zone till 
date is as follows: 

Sr.No. Name of Crusher & Address EC Imposed 

1 Ganga Stone Crusher, Viii. Khera Kalmot • EC ofRs. 18.50 lacs imposed. 
--

~ 
2 New Satluj Stone Crusher Unit I, Viii. K.hera • EC ofRs. 17,62,500 imposed. 

Kalmot 

3 Guru Kirpa Stone Crusher Viii. Khera Kalmot, • EC ofRs. 18.50 lacs imposed. 
Sri Anandpur Sahib, Rupnagar 

I 
l 

I 

4 Kalgidhar Stone Crusher, Vill. K.hera Kalmot, • EC ofRs. 18.50 lacs imposed. 
Nanga!, Rupnagar 

5 Grewal Stone Crusher, Viii. Khera Kalmot, • EC ofRs. 37,500 imposed. 
Nanga!. Rupnagar 

The process of recovery of above EC imposed have been initiated by the PPCB department wi th 
higher authoriti.es vide E-mail dated 23/02/2024. 

c) As per Police department, total 2t no. of FIRs have been registered for mining contraventions 
against crushers installed in Khera Kalmot crusher Zone & in year 2023, 27 no. of demand notices 

have been issued to mining offenders amollilting to Rs. 51.89 6J 
d) As perPPCB department, directions have been issued to all the crusher units mentioned in clause 

(b) under section 33-A of Water Act and under section 31-A of Air Act for closure of respecti ve 

crusher unit and legal action by PPCB department is under process. 
Currently, all the crusher Wlits established in K.hera Kalmot zone are non-operatjQI'.illLand for any 
Violations of mining policy by these crusher units committed in the past, demand notices have 
been issued to the concerned crus~ units. Furthermore, the mining depattment has initiated the 
process of canceling/suspending the registration of crusher tmits siruated along the hills in the 

Khera Kalmot Crusher Zone. 
To curb the mining contraventions, regular night patrolling and monitoring of mining prone arc:as 

with the help of drone is being carried out by field staff. Alongwith this, various checkposls have 

been established in the district for checking of vehicles can-ying unauthorised mining material 
and if any vehicle found without requisite documents, then further necessary actions is bemg 
taken as per Section 74175 of Punjab Minor Minerals RuJes 2013. Futther, Monitoring .through 
Cameras as well as new checkpost namely, Swara, Nangran, Bhallan and Agampur have been 

proposed to be setup under DMF. 

Executive Engineer/Shri Anandpur Sahib, 
Drainage-Cum-Mining & Geology Division, 

WRDPunjab. 

Engineer, 
tion Control Board, 
ce, Rupnagar. 

Deputy Superintendent of Police 

Sri Anandpur Sahib. 
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I Khera Zone Crushers 

Sr·. No. Name of Crusher Village Registered R-Notice Quantity (MT) S-Notice Amount Remarks 

524 86853 

3 
332 53950 

l Akme Stone Crusher Nan gran 28.04.2024 
1372115.2 Under Process 

1372971.2 140803 . 
2 Bajri Bazar Stone Crusher Nangran Not Registered 1 203 32988 

10332 1712529 

3 Dasmesh Stone Crusher Khera Kalmot 01.12.2024 
3 396000 65637000 

400.69 65 11 2 
406732.69 67414641 

540000 89505000 

4 
68000 11271000 

4 Ganga Stone Crusher Khera Kalmot 06.01.2024 2400 397800 
8000 1326000 

618400 102499800 
5 Gill Stone Crusher K.hera Kalmot 23. 11.2024 1 120000 19890000 

6 Grewal Stone Crusher Nangran 04.08.2024 1 10000 Under Process 

107432 17806854 

4 
441 73096 

7 Guru Kirpa Stone Crusher Khera Kalmot 14.02.2024 320.69 52ll2 
880 145860 

109073.69 18077922 

173840 Under Process 

8 Gurvinder Donba Stone Crusher Nangran 23.1 2.2024 3 
5800 Under Process 

2160 358020 
181800 358020 
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- 60000 9945000 
173.13 28134 Recovered 

6 
105 17063 Recovered 

9 Kalgidhar Stone Crusher Khera Kalmot 30.06.2024 3940 6530550 

60000 Under Process 

124218.13 16520747 

10 Ludhiana Crusher & Builder Pvt. Ltd. Khera Kalmot Not Registered 1 2187 362495 

48000 . 7956000 J 
11 Mahavir Stone Crusher Khera Kalmot 10.11.2024 2 

I 

258048 Under Process 

12 Mahindra Stone Crusher Khera Kalmot Not Registered 1 1600012 265201989 

99 16409 

737 122 158 

13 New Satluj Stone Crusher Unit-1 Khera Kalmot 02.02.2024 
4 114640 19001 580 

513000 Under Process 

115476 19140147 

190000 Under Process 

14 Punjab Aggregates Stone Crusher Nan gran 19.06.2024 
2 

11680 Under Process 

201680 
15 Soma Stone Crusher Unit-1 Nangran Not Registered I 7880 1306110 

~ ----~----- ------
4918633.71 518901662 
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Government of Punjab 
Department of Mines and Geology 

Speaking order 

l. As per record Sh. Kanwar Ram Swarup S/o Karnal Rukman Singh 
is owner of M/s Ganga Stone Crusher, Village Khera Kamlot, Tehsil 
Nangal, District Rupnagar . 

2. Letter No. 88645 dated 01.11.2023 was received from SSP 
Rupnagar through DC Rupnagar with the request to cancel the 
registration and seal the 13 No. Crushers in District Rupnagar as 
these Crushers are habitual of illegal mining and multiple FIR's 
have been registered against them. 

3. In this regard, a meeting was held on 22.1 1.2023 under the 
chairmanship of Director, Mines & Geology, which was attended by 
officers of Mining Department, Police Department & 
OSD / Litigation. 

4 . In the meeting, Chief Engineer, Mining stated relevant clause of 
Punjab Crusher Policy 2023 regarding cancelation of registration of 
crusher unit, which is as below: -

" 14.Suspension and Cancellation of Registration 
a. Where it is prima facie discovered that any Crusher unit 
has violated any provision of this policy or any of the 
provisions of the Punjab Minor Minerals Policy 2023, the 
Director or any offzcer authorized by him shall issue a Show 
Cause Notice asking such Crusher Owner to show cause within 
a period of seven days why the registration of his Crusher Unit 
should not be cancelled 
b. Where the Crusher Owner fails to reply within the 
pr.escribed period or the reply is found to be unsatisfactory, the 
Director shall proceed to cancel the Registration of the Crusher 
Unit by passing a speaking order 
c. At any time after the issuance of the Show Cause Notice, 
the Director may suspend the registration of the Crusher Unit 
until the final decision on the Show Cause Notice by him." 

5. After detailed deliberations on this issue in the meeting, it was 
decided that: 

a. DMO, Ropar, would Issue Show Cause Notice to all Crusher 
Units involved in illegal mining. 

b . DMO, Ropar, would verify monthly returns of these crusher 
units. 

c. Chief Engineer, Mining, would provide a chance for a personal 
hearing to the Crusher unils after receiving their replies to the 
Show Cause Notice. 
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d. After completing this process, Chief Engineer, Mining would 
submit a detailed report. 

6 . Subsequently, DMO, Rupnagar /Sri Anandpur Sahib has issued a 
Show Cause Notice (as per clause 14 of the Punjab State Crusher 
Policy 2023) vide memo no. 10515-1 9 / Crusher dated 23 .11.2023 
to crusher unit and directed to file / send an appropriate reply by 
30. 11.2023 to his office. 

7. The owner of th e crusher unit filed a reply against the Show Cause 
Notice to DMO, Rupnagar/Sri Anandpur Sahib on 30.11.2023. In 
the reply, the crusher owner has submitted that FIRs have bee n 
registered only due to political rivalries; no illegal mining has bee n 
done. Raw material has been bought from Himachal Pradesh and 
proper royalty has been paid. 

8. The DMO examined the reply of the crusher unit and found the 
reply unsatisfactory. Afterwards, the DMO recommended to cancel 
the registration of crusher unit. . 

9. Chief Engineer, Mining gave an opportunity of personal hearing 
vide letter no. 8696-99 dated 22.12.2023 to the crus her owner on 
26. 12.2023 in his office . 

10. During the personal h earing, no person appeared for the pers onal 
hearing before the Chief Engineer /Mining. 

11 . Chief Engineer / Mining considering the Google Earth images of the 
s ites found that Crusher Unit is involved in the illegal mining and 
further recommended to cancel the registration of the Crus her 
under clause 14 of Punjab Crusher Policy, 2023. 

12. Furthermore, clause 76 of Punjab Mines and Mineral Rules, 2013 
is as below:-

'fllegal Mining of Minerals. - (1) No person shall undertake any 
mining operations in any area, except under and in accordance 
with the terms and conditions of the mining lease, contract or 
permit granted under these rules and any violation thereof 
shall make s uch person liable for action under the Act and 
these rules.' 

Illegal Mining done by the c rusher units is a violation of the 

above clause. 

13. Considering recommendation of Chief Engineer Mining and all the 
facts stated above, it is evident that 'M / s Ganga Stone' Crus her has 
viola ted provisions of Punjab Mines a nd Mineral Rules 2013 and 
Punjab Crusher Policy 2023 . There fore , Regis tra tion of th is Crusher 
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Unit is hereby cancelled as per clause 14 of Punjab Crusher Policy-
2023 . . 

tor, Mines & Geology, 
Punjab~ . 
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Government of Punjab 
Department of Mines and Geology 

Speaking order 

1. As per record Sh. Popender Singh S/o Karnail Singh is owner of 
M/s Grewal Stone Crusher, Village Khera Kalmot, Tehsil Nanga! , 
District Rupnagar. 

2. Letter No. 88645 dated 01.11.2023 was received · from SSP 
Rupnagar through DC Rupnagar with the request to cancel the 
registration and seal the 13 No. Crushers in Distric t Rupnagar as 
these Crushers are habitual pf illegal mining and multiple FIR's 
have been registered against them. 

3. In this regard, a meeting was held on 22 .11.2023 under the 
chairmanship of Director, Mines & Geology, which was attended by 

officers of Mining Department, Police Department & 
OSD /Litigation. 

4 . In the meeting, Chief Enginet!r, Mining stated relevant clause of 
Punjab Crusher Policy 2023 regarding cancelation of registration of 
crusher unit, which is as below:-

" 1-:J.Suspension and Ca,ncellation of Registration 
a. Where it is prima facie discovered that any CrJ.sher unit 
has violated any provision of this policy or any of the 
p rovisions of the Punjab Minor Minerals Policy 2023, the 
Director or any officer authorized by him s hall issue a Show 
Cause Notice asking such Crusher Owner to show cause within 
a period of seven days why the registration of his Crusher Unit 
should not be cancelled 
b. Where the Crusher Owner fails to reply within the 
prescribed period or the reply is found to be unsatisfactory, the 
Director shall proceed to cancel the Registration of the Crusher 
Unit by passing a speaking order 
..... At any time after the issuance of the Show Cause Notice, 
the Director may suspend the registration of the Crusher Unit 
until the final decision on the Show Cause Notice by him. " 

5. After detailed deliberations on this issue in the meeting, it was 
decided that: 

a. DMO, Ropar, would Issue Show Cause Notice to all Crusher 
Units !nvolved in illegal mining. 

b. DMO, Ropar, would verity monthly returns of these crusher 
units. 

c. Chief Engineer, Mining, would provide a chance for a personal 
hearing to the Crusher units a fter receiving their replies to the 
Sho'!-V Cause Notice. 
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/ 
d. After completing this process, Chief Engineer, Mining would 

submit a detailed report. 

6. Subsequently, DMO, Rupnagar/Sri Anandpur Sahib has issued a 
Show Cause Notice (as per clause 14 of the Punjab State Crusher 
Policy 2023) vide memo no. 10562-66/Crusher dated 23.11.2023 
to crusher unit and directed to file /send an appropriate reply by 
30.11.2023 to his office. 

7. The owner of the crusher unit filed a reply against the Show Cause 
Notice· to DMO, Rupnagar/Sri Anandpur Sahib on 30. 11.2023. In 
the reply, the crusher owner has submitted that FIRs are under 
investigation and no illegal mining has been done by them. 

8. The DMO examined the reply of the crusher unit and found the 
reply unsatisfactory. Afterwards, the DMO recommended to cancel 
the registration of crusher unit. 

9. Chief Engineer, Mining gave an opportunity of personal hearing 
vide letter no. 8696-99 dated 22.12.2023 to the crusher owner on 
26.12. 2023 in his office. 

10. During personal hearing, n o person appeared before Chief 
Engineer /Mining. 

11. Chief Engineer Mining considering the Google Earth images of the 
sites found that Crusher Unit is involved in the illegal mining and 
further recommended to cancel the registration of the Crusher unit 
under clause 14 of Punjab Crusher Policy, 2023. 

12. Furthermore, clause 76 of Punjab Mines and Mineral Rules, 2013 
is as below:-

' fllegal Mining of Minerals. - (1) No person shall undertake any 
mining operations in any area, except under and in accordance 
with the terms and conditions of the mining lease, contract or 
permit granted under these rules and any violation thereof 
shall make such person liable for action under the Act and 
these rules. ' 

Illegal Mining done by the crush er units is a violation of the 
above clause. 

13. Considering recommendation of Chief Engineer Mining and all the 
facts stated above, it is evident that 'M/s Grewal Stone' crusher has 
violated provisions of Punjab Mines and Mineral Rules 20 13 and 
Punjab Crusher Policy 2023. Therefore, Registration of this Crusher 
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Unit is hereby cancelled as per clause 14 of Punjab Crusher Pol icy-
2023 . 

· ector, Mines & Geology, 

Punja~ 
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Government of Punjab 

Department of Mines and Geology 

Speaking order 

l . As per record Sh. Sanjeev Kumar S jo Ram Pal is owner of M/s 
Kalgidhar Stone Crusher, Village Plata, Tehsil Anandpur Sahib, 
District Rupnagar. 

2. Letter No. 88645 dated 01.11.2023 was received from SSP 
Rupnagar through DC Rupnagar with the request to cancel the 
registration and seal the 13 No. Crushers in District Rupnagar as 
these Crushers are habitual of illegal mining and multiple FIR's 
have been registered against them. 

3. In this ·regard, a meeting was held on 22.11.2023 under the 
chairmanship of Director, Mines & Geology, which was attended by 
officers of Mining Department, Police Department & 

OSD /Litigation. 

4 . In the meeting, Chief Engineer, Mining stated relevanf clause of 
Punjab Crusher Policy 2023 regarding cancelation of registration of 
crusher unit, which is as below:-

" 14.Suspension and Cancellation of Registration 
a. Where it is prima facie discovered that any Crusher unit 
has violated any provision of this policy or any of the 
provisions of the Punjab Minor Minerals Policy 2023, the 
Director or any officer authorized by him shall issue a Show 
Cause Notice asking such Crusher Owner to show cause within 
a period of seven days why the registration of his Crusher Unit 
should not be cancelled 
b. Where the Crusher Owner fails to reply within the 
prescribed period or the reply is found to be unsatisfactory, the 
Director shall proceed to cancel the Registration of the Crusher 
Untt by passing a speaking order 
c. At any time after the issuance of the Show Cause Notice. 
the Director may suspend the registration of the Crusher Unit 
until the final decision on the Show Cause Notice by him." 

5. After detailed deliberations on this issue in the meeting, it wns 
decided that : 

a . DMO, Ropar, would Issue Show Cause Notice to all Crusher 
Units involved in iJJegal Mining. 

b. DMO, Ropar, wou ld veri fy monthly returns of these cmsher 
units. 

c. Chief Engineer, Mining, would provide a chance for a personal 
hearing to the Crusher units after receiving their replies to the 
Show Cause Notice. 
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d . After completing this process, Chief En gjneer, Mining would 
submit a detailed report. 

6. Subsequently, DMO , Rupnagar/Sri Anandpur Sahib has issued a 
Show Cause Notice (a s per cla u s e 14 of the Punjab S tate Crusher 
Policy 2023) vide memo no. 10495-99 / Crusher d ated 23. 11.2023 
to crusher unit and directed to file j send an appropriate rep ly by 
30.11 .2023 to his office . 

7. The owner of the crusher unit filed a reply against the Sh ow Cau se 
Notice to DMO, Rupnagar/ Sri Anandpur Sahib on 30 .11.2023 . In 
the reply, the crusher owner. has submitted that challa n has been 
s ubmitted by Police Department in the Hon'ble Court a nd mat ter is 
pending in the court. Further it has been s tated that a bove s aid 
crusher has all the relevant documents rela ted to the m inin g a ct 
and has a valid registration number. 

8 . The DMO examined the reply of the crusher u n it and fou nd t he 
r eply unsatis factory. Afterwards, the DMO recommended to ca n cel 
the registration of crusher unit. 

9 . Chief Engineer, Mining gave an opportunity of personal h earing 
vide letter no . 8696-99 dated 22.1 2.2023 to the crusher owner on 
26.12.2023 in his office. 

10. During the personal hearing, Sh . Sunil Kum~r (Mob. No. 
9548200008) appeared befor e Chief En gineer/ Mining and stated 
that that they purchas ed this crusher in December 2022 and th e 
illegal Mining at site was prior to this date. They have not don e a ny 
illegal mining a t the s ite . 

11 . Chief Engineer I Mining considering the Google Ea rth images of the 
sites found that Crusher Unit is involved in the illegal m in ing and 
further recommended to cancel the regis tration of the Crusher unit 
under clause 14 of Punjab Crusher Policy, 2023. 

12 . Furthermore, clause 76 of Punjab Mines and Mineral Ru les , 20 13 
is as below:-

' illegal Mining of Minerals. - {1) No person s hall undertake any 
mining operations in any area, except under and in accordance 
with the terms and conditions of the min ing lease, contract or 
permit granted und er these rules and any violation thereof 
s hall make s uch person liable fo r action under the Act and 

thes e rules. ' 

Illega l Mining done by the crus her units is a violatio n of the 

above clause . 

22153



fi 
)j 

.. _der 

13. Considering recommendation of Chief Engineer Mining and all the 
facts stated above, it is evident that 'M/ s Kalgidha r Stone' crus her 
has violated provisions of Punjab Mines and Mineral Rules 20 13 
and Punjab Crusher Policy 2 023. Therefore, Registration of this 
Crusher Unit is hereby cancelled as per clause 14 of Punjab 

Crush er Policy-2023 . 

trector, Mines & Geology, 
Punjab~ ' . 
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Government of Punjab 
Department of Mines and Geology 

Speaking order 

1. As per record Sh. Vikram Singh Khalon Sfo Gurchran Singh is 
owner of Mfs New Satluj Stone Crusher Unit 1, Village Khera 
Kalmot, Tehsil Nanga!, District Rupnagar. 

2. Letter No. 88645 dated 01.11.2023 was received from SSP 
Rupnagar through DC Rupnagar with the request to cancel the 
registration and seal the 13 No. Crushers in District Rupnagar as 
these Crushers are habitual of illegal mining and multiple FIR 's 
have been registered against them. 

3. In this regard, a meeting was held on 22.11.2023 under the 
chairmanship of Director, Mines & Geology, which was attended by 
officers of Mining Department, Police Department & 

OSD/Litigation. 

4. In the meeting, Chief Engineer, Mining stated relevant clause of 
Punjab Crusher Policy 2023 regarding cancelation of registra tion of 
crusher unit, which is as below:-

" 14.Suspension and Cancellation of Registration 
a. Where it is prima facie discovered that any Crusher unit 
has violated any provision of this policy or any of the 
provisions of the Punjab Minor Minerals Policy 2023, the 
Director or any offzcer authorized by him shall issue a Show 
Cause Notice asking such Crusher Owner to show cause within 
a period of seven days why the registration of his Crusher Unit 
should not be cancelled 
b. Where the Crusher Owner fails to reply within the 
prescribed period or the reply is found to be unsatisfactory, the 
Director shall proceed to cancel the Registration of the Crushe r 
Unit by passing a speaking order 
c. At any time after the issuance of the Show Cause Notice, 
the Director may suspend the registration of the Crusher Unit 
until the final decision on the Show Cause Notice by him." 

5. After detailed deliberations on this issue in the meeting, it was 
decided that: 

a. DMO, Ropar, would Issue Show Cause Notice to all Crusher 
Units involved in illegal mining. 

b. DMO, Ropar, would verify monthly returns of these crusher 
units. 

c. Chief Engineer, Mining, would provide a chance for a personal 
hea ring to the Crusher units after receiving their replies to the 
Show Cause Notice. 
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d. After completing this process , Chief Engineer , Min in g would 
submit a detailed report. 

6. Subsequently, DMO, Rupnagar / Sri Anandpur Sahib has issued a 
Show Cause Notice (as per clause 14 of the Punjab State Crusher 
Policy 2023) vide memo n o. 10505-09/Crush;er dated 23.11.2023 
to crusher unit and directed to ft.le/ send an appropriate reply by 
30. 11.2023 to his office. 

7. The owner of the crusher unit filed a reply agains t the Show Cause 
Notice to DMO, Rupnagar/Sri Anandpur Sahib on 29. 11.2023. ln 
the reply, the crusher owner has submitted that FIRs are registered 
against the unknown person who is t he owner of the proper ty near 
the a bove said crusher, the above said crusher was under 
maintenance during the times of registering the FIRs, the challans 
in respect of the FIRs has not been filed by the police officials in the 
Hon'ble court yet. 

8. The DMO examined the reply of th e crusher unit and found the 
reply unsatisfactory. Afterwards, the DMO recommencj.ed to cancel 
the registration of crusher unit. 

9. Chief En gineer, Mining gave an opportunity of personal h earillg 
vide letter no. 8696-99 dated 22.12.2023 to the crusher owner on 
26.12.2023 in h is office. 

10. During the personal hearing, Sh. Rajinder Kumar (Mob. No. 
98 15444038) appeared before Ch ief Engineer /Mining and stated 
that the Pits in their land are due to excessive rain and not due to 
illegal mining. 

11. Chief Engineer/Mining, considering the Google Earth images of the 
sites found that Crusher Unit is involved in the illegal mining and 
further recomm ended to cancel the registration of the Crusher unit 
under clause 14 of Punjab Crusher Policy, 2023. 

12. Furthermore, clause 76 of Punjab Mines and Mineral Rules, 2013 

is as below:-

' Illegal Mining of Minerals. - ( 1) No person shall undertake any 
mining operations in any area, except under and in accordance 
with the terms and conditions of the mining lease, contract or 
permit granted under these rnles a nd any violation £hereof 
shall make such person liable for action under th e Ac£ anci 

these rules., 

Illegal Mining done by the cru s her units is a viola tion of rhe 

above clause. 
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13. Considering recommendation of Chief Engineer Mining and a11 the 
facts stated above, it is evide t that 'M/ s New Satluj Stone Crusher 
Unit 1' has violated provisio s of Punjab Mines and Mineral Rules 
2013 and Punjab Crusher P !icy 2023. Therefore , Registration of 
this Crusher Unit is hereby ancelled as per clause 14 of Punjab 

Crusher Policy-2023. 

trector, Mines & Geology, 
Punjat@...O.P' 

26157



Office- Executive Engineer/Sri Anandpur Sahib, Division of Water Drainage-cum-Mining and 

Geology, Water Resources Department, Punjab. 

E-Mail: miningdivisionaps@gmail.com 

No. 03-05/Crusher Dated: 23/02/2024 

New Punjab Aggregates and Minerals Pvt. Ltd., 

Village Nangran, 

District Rupnagar. 

Subject: Show Cause Notice. 

In relation to the above subject, it is hereby written t hat the Sub-Divisional 

Officer/Nanga! E-office file No. 644309 has been informed that according to the drone survey 

report conducted at Village Khera Kalmot, Nangran, illegal mining debris has been found near 

your crusher, from which it is clear that you have violated the rules of the Punjab Crasher Policy 

2023 is being done Therefore, it is written to you that your explanat ion regarding the said 

should be given at the office of the undersigned with in 07 days. Failing which, fu rther action 

will be initiated against your crusher as per Punjab Crusher Policy 2023. 

Copy to:-

Executive Engin~nandpur Sahib, Division of 

Water Drainage-cum-Mining and Geology, Water 

Resources Department, Punjab. 

1. For Intimation to Superintending Engineer/Patiala, Water Drainage-cum-Mining and 

Geology Circle, Water Resources Department, Punjab. 

2. The Sub Divisional Officer/Nanga!, Water Drainage-cum-Mining and Geology Sub 

Division, Water Resources Department, Punjab is directed to take necessary action in 

coordination with the crusher owner on a personal level and If the clarif ication is not 

given within 07 days by the crushers, a proposal should be sent through e-file to take 

appropriate actiot:l against him. 
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Office- Executive Engineer/Sri Anand pur Sahib, Division of Water Drainage-cum-Mining and 

Geology, Water Resources Department, Punjab. 

E·Mail: miningdivisionaps@gmail.com 

No. 06·08/Crusher Dated:23/02/2024 

To, 

Mahavir Stone Crusher, 

Village Khera Kalmot, 

District Rupnagar. 

Subject: Show Cause Notice. 

In relation to the above subject, it is hereby written that the Sub-Divisional 

Officer/Nanga! E-office file No. 644309 has been informed that according to the drone survey 

report conducted at Village Khera Kalmot, Nangran, illegal mining debris has been found near 

your crusher. Apart from this FIR no. 15, Dated 11.02.2024 has also got registered in P.S Nanga! 

regarding illegal mining done by you and FIR NO. 119 Dated 11.08.2023 has also got registered 

in P.S Nanga! regarding forged C.R Slips in record submitted by your crusher. It is clear from 

aforesaid that you have violated the rules of the Punjab Crasher Policy 2023 is being done 

Therefore, it is writte.n to you that your explanation regarding the sa id should be given at the 

office of the undersigned within 07 days. Failing which, further action will be init iated against 

your crusher as per Punjab Crusher Policy 2023. 

Copy to:-

Executive Enginee~na~dpur Sahib, Division of 

Water Drainage-cum-Mining and Geology, Water 

Resources Department, Punjab. 

1. For Intimation to Superintending Engineer/Patiala, Water Drainage-cum-Mining and 

Geology Circle, Water Resources Department, Punjab. 

2. The Sub Divisional Officer/Nangat Water Drainage-cum-Mining and Geology Sub 

Division, Water Resources Department, Punjab is directed to take necessary action in 

coordination with the crusher owner on a personal level and If the clarificat ion is not 

given within 07 days by the crushers, a proposal should be sent through e-fil e to take 

appropriate a·ction against him. 
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Office- Executive Engineer/Sri Anand pur Sahib, Division of Water Drainage-cum-Mining and 

Geology, Water Resources Department, Punjab. 

E-Mail: miningdivisionaps@gmai~.com 

No. 09-11/Crusher Dated:23/02/2024 

To, 

Gill Stone Crusher, 

Village Khera Kalmot, 

District Rupnagar. 

Subject: Show Cause Notice. 

In relation to the above. subject, it is hereby writ ten that the Sub-Divisional 

Officer/Nanga! E-office file No. 644309 has been informed that according to the drone survey 

report conducted at Village Khera Kalmot, Nangran, illegal mining debris has been found near 

your crusher and regarding illegal mining FIR no. 20, Dated 04.03.2023 has also got registered in 

P.S Nanga!, from which it is clear that you have violated the rules of the Punjab Crasher Policy 

2023 is being done Therefore, it is written to you that your explanation regarding the said 

should be given at the office of the undersigned within 07 days. Failing which, further action 

will be initiated against your crusher as per Punjab Crusher Policy 2023. 

Copy to:-

Executive Engineer~ndpur Sahib, Division of 

Water Drainage-cum-Mining and Geology, Water 

Resources Department, Punjab. 

1. For Intimation to Superintending Engineer/Patiala, Water Drainage-cum-Mining and 

Geology Circle, Water Resources Department, Punjab. 

2. The Sub Divisional Officer/Nanga!, Water Drainage-cum-Mining and Geology Sub 

Division, Water Resources Department, Punjab is directed to t ake necessa ry action in 

coordination with the crusher owner on a personal level and If the clarificat ion is not 

given within 07 days by the crushers, a proposal should be sent through e-f ile to take 

appropriate action against him. 
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, Office- Executive Engineer/Sri Anandpur Sahib, Division of Water Drainage-cum-Mining and 

Geology, Water Resources Department, Punjab. 

E-Mail: miningdivisionaps@gmail.com 

No. 12-14/Crusher Dated:23/02/2024 

Guru Kirpa Stone Crusher, 

Village Khera Kalmot, 

District Rupnagar. 

Subject: Show Cause Notice. 

In relation to the above subject, it is hereby written that the Sub-Divisional 

Officer/Nanga! E-office file No. 644309 has been informed that according to the drone survey 

report conducted at Village Khera Kalmot, Nangran, illegal mining debris has been found near 

your crusher and FIR No. 130 Dated 27.08.2023 has also registered in P.S Nanga! regarding the 

illegal mining done by you, from which it is clear that you have violated the rules of t he Punjab 

Crasher Policy 2023 is being done Therefore, it is written to you that your explanation regarding 

t he said should be given at the office of the undersigned within 07 days. Failing which, further 

action will be initiated against your crusher as per Punjab Crusher Pol icy 2023. 

Copy to:-

Executive Enginee~ndpur Sahib, Division of 

Water Drainage-cum-Mining and Geology, Water 

Resources Department, Punjab. 

1. For Intimation to Superintending Engineer/Patiala, Water Drainage-cum-Mining and 

Geology Circle, Water Resources Department, Punjab. 

2. The Sub Divisional Officer/Nanga!, Water Drainage-cum-Mining and Geology Sub 

Division, Water Resources Department, Punjab is direct ed to take necessary act ion in 

coordination with the crusher owner on a personal level and If the clarification is not 

given within 07 days by the crushers, a proposal should be sent through e-file to take 

appropriate action against him. 
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I office- Executive Engineer/Sri Anand pur Sahib, Division of Water Drainage-cum-Mining and 

Geology, Water Resources Department, Punjab. 

E-Mail: miningdivisionaps@gmail.com 

No. 15-17 /Crusher Dated:23/02/2024 

To, 

Dashmesh Stone Crusher, 

Village Nangran Kalmot, 

District Rupnagar. 

Subject: Show Cause Notice. 

In relation to the above subject, it is hereby written that the Sub-Divisional 

Officer/Nanga! E-office file No. 644309 has been informed that according to the drone survey 

report conducted at Village Khera Kalmot, Nangran, illegal mining debris has been found near 

your crusher from which it is clear that you have violated the rules of the Punjab Crasher Policy 

2023 is being done Therefore, it is written to you that your explanation regarding the said 

should be given at the office of the undersigned within 07 days. Failing which, further action 

will be initiated against your crusher as per Punjab Crusher Policy 2023. 

Copy to:-

~ 
Executive Engineer/Sri Anandpur Sahib, Division of 

Water Drainage-cum-Mining and Geology, Water 

Resources Department, Punjab. 

1. For Intimation to Superintending Engineer/Patiala, Water Drainage-cum-Mining and 

Geology Circle, Water Resources Department, Punjab. 

2. The Sub Divisional Officer/Nanga!, Water Drainage-cum-Mining and Geology Sub 

Division, Water Resources Department, Punjab is directed to take necessary act ion in 

coordination with the crusher owner on a personal level and If the clarifi cation is not 

given within 07 days by the crushers, a proposal should be sent through e-fil e to take 

appropriate action against him. 
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No . ... o.q ....... ... . . I I 
·"> 

Dated . :-?; ...' ; ... :. :: .... : 

Subject: - Imposit ion of Environmental Compensation for v io lation of the 
provisions of Envi ronmental Laws upon M/s Ganga Stone Crusher, 
Village Khera Kalmot , Nangal, Rupnagar. 

Order 

In order to protect and improve the environment and for prevention of na::arl1S 

to human beings, other living creatures, plants and property and maintaining or resort1ng the 

wholesomeness of water and to preserve the qualily of air, the Parliament of India had enacted 

the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of 

Pollution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisiot}S 

of the EnVIronment (Protection) Act, 1986 and all these Laws are collectively and severally bc1n9 

referred to as the Environmental Laws. The Punjab Pollution Control Board being tile statutory 

regulatory authority is implementing the provisions of the above-mentioned sta tutes 111 the Stelle 

of Punjab. 

2) The Hon'ble National Green Tribunal in suo moto exercise of its powers on th~ 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as illcg<JI 

mining rampant in Beet area'' has registered Onginal Application No. 624 of 2023. News ~ ~em 

discloses that on account of the 1llegal mining, Shivalik Hills, as high as 200 feet in tht: Seer at t'\1 

of Garhshankar sub-Division, are slowly vanishing. As per the news report, the minmq 111~1 11~ :s 

carrying out illegal mining in the forests and mountains and that' tl1e stone crusher opcmtnr~ n 

tile villages of Kalewai-Beet, Khuralgarh Sahib and Garhi mansowal along \"lith Mahindpu1 , 1\lk'\tl 

Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have rcw~g .. 't1 t h~' 

green cover due to illegal mining. News Report further states that illegal mining has reached to ,1 

record level of 200 ft . deep and at some places, entire hills have been erased by the minmg m<Jtk1 

. and inspite of the complaint, no action is being taken by the competent authorities. 

3) The Punjab Pollution Control Board being the prescribed outhority is rnonit0nn~1 

the stone crushers of the State with regard to the compliance of the provisions of the WJtl'r 

(Prevention and Control of Pollution) Act, 1974 and lhe Air (Prevention and Control of Pollut1on) 

Act, 1981 including the code of practice laid down by the Government. 
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..J) The Punjab Pollution Control Board has filed short reply before the Hon'ble National 

Green Tribunal in O.A No. 624 of 2023 disclosing that during the visit of the area the traces of 

fresh as well as old mining were found and XEN t'lining Rupnagar has informed that the FIRs were 

registered against the violators including transporters, machine operators and they have 

confiscated tl1e machinery. The Hon'ble National Green Tribunal in its order dated 16.1 0.2023 has 

ob;_;erved that the report so submitted by the Member Secretary, PPCB is vague as it does not 

d•sclose the extent of illegal mming and also does not disclose the details of the FI Rs which have 

be~n registered and the equipment which has been seized. The report is absolutely silent 1n 

respect of the stone crushers which are operating in the area either illegally or legally. 

5) That it is observed by the Board many stone crushers are operating in the area, 

but the Department of f\1ining has registered FIR in which it is stated that illegal mining has taken 

place in the nearby area of about 4 stone crushers namely M/s Guru Kirpa Stone Crusher; M/ s 

Kalgidhar Stone Crusher; M/s Ganga Stone Crusher of village Kheda Kalmot and M/s New Sutlej 

Scone Crusher (Unit-1) in the area of Nagran, Tehsil Nanga!, District Roopnagar. 

6) It is relevant to mention here that M/s Ganga Stone Crusher, Village Khera Kalmot, 

Tehsll Nanga!, District Rupnagar was granted consent to operate by the Punjab Pollution Control 

Board under the provistons of Water (Prevention and Control of Pollution) Act, 1974 v1de no. 

G OVi/RencwalfRPN/2021/ 16958137 dated 27/10/2021 and under the Air (Prevention & Control 

of Poilutton) Act, 1981 vide no. CTOA/Renewal/RPN/2021 /16958120 dated 27/ 10/2021 both were 

valid upto 30/09/2023 for operation of Crushing and screening of river bed material @ 4000 

CFT/day under orange category wi th conditions mentioned therein . The said consents were 

revoked I cancelled by the Board vide no. 3841 dated 06.10.2022 because of indulgence of unit 

into Illegal mtning after receiving information from Executive Engineer, . Drainage-cum-Minrng 

Department, Sri Anandpur Sahib vide letter no. 679/Crusher dated 01.10.2022. 

7) After the receipt of notice in the case, the premises of M/s Ganga Stone crusher 

was visited by the officer of the Board on 23.10. 2023 in the presence of Sh. A jay Kumar, 

Accountant of the Stone Crusher. During the visit, 1t was observed that the stone crusher is not 

complying with the code of practice. Accordingly, notice to issue directions under the Water 

(Prevention and Control of Pollution) Act, 1974 and the /\ir (Prevention and Control of Pollution) 

Act, 1981 was issued to the stone crusher vide letter no. 9527-28 dated 13.12.2023 with an 

opportunity of hearing before the Chairman of the Board on 18.12.2023. It was mentioned in-the 
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notice that the Environmental Compensation shall be imposed upon the stone crusher and 

directions will be issued for its closure. 

8) That no one from M/s Ganga Stone Crusher attended the hearing before the 

Chairman of the Board on 18.12.2023. The indust1y has also not submitted compliance of the 

code of practice I observations of the visiting officer raised during the visi t of the stone crusher. 

It is also come to the knowledge from the sources that the owner of the stone crusher has been 

arrested by the police department for indulging in illegal mining. 

·' . 
9) The Environmental Engineer, Regional Office, Roopnagar of the Board stated that 

the stone crusher not submitted any record for verification to comply with the decisions of the 

hearing. The Executive Engineer, Mining, Rupnagar and Sri Anandpur Sahib, Water Resource 

Department vide his letter no. 9891/ Crusher dated 31.10.2023 has informed that an FIR no. 06 

has been registered against the unit regarding illegal mining and further matter is under 

investigation. It was further observed that stone crusher has operated without valid 'consent to 

operate' of the Punjab Pollution Control Board. The officer stated that in view of the violations 

committed by the stone crusher, Environmental Compensation (EC) amounting to Rs. 18.50 lacs 

had been calculated in accordance with methodology evolved by the CPCB and adopted by the 

Punjab Pollution Control Board. 

10) It is observed that the stone crusher has operated the plant without valid 'consent 

to operate' of the Board by processing the minor minerals as raw material which may have been 

procured through illegal means or may be through illegal mining in the nearby area. The stone 

crusher was also not complying with the code of practice. The activities of the stone crusher as 

such contributed towards the degradation and damage to the natural environment of the area. 

Stern action, as such, is required to be taken against the stone crusher. 

11) Considering the news item published in the Tribune Newspaper dated 28.9.2023 

and also the fact that FIR has been registered by the Police on the complaint of minin(~ 

department, Environmental Compensation amounting toRs. 18.50 lakh is hereby imposed upon 

the stone crusher for the violation of the provisions of the Water (Prevention and Control of 

Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, 1981, the code of practice 
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and illegai operation of the stone crusher without the valid consents of the Punjab Pollution 

Control Board under the above-mentioned Ac . 

12) M/s Ganga Stone Crusher, Villa e Khera Kalmot, Tehsil Nanga!, Rupnagar through 

its Partners is hereby directed to deposit the amount of Rs. 18.50 Lakh towards Environmental 

Compensation on account of the violations m ntioned and described herein above, with the office 

of the Boad within 15 days from the date of eceipt of this order failing which the Board shall be 

co'"~s~ ·a : ne::i to recover the amount of by taki g coercive action. 
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PUNJAB POLLUTIOf\J CONTROL 80/ 8~ 

No ...... Ct ....... . 
Subject: 

Dated - ~! '"/ 

Imposition of Environmental Compensation for violation of t he 
provisions of Environmental Laws upon M/s New Satluj Stone 
Crusher (Unit- 1), Village Nangran, Tehsil Nanga!, Rupnagar. 

Order 

I n order to protect and improve the environment and for prevention of hazards 

to human beings, other living creatures, plants and property and maintaining or resortmg the 

wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted 

the Water (Prevention and Control of Pollut ion) Act, 1974, the Air (Prevention and Control of 

Pollut1on) Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the proviSIOns 

of the Environment (Protection) Act, 1986 and all these Laws are collectively and severally being 

referred to as the Environmental Laws. The Punjab Pollution Central Board being the statutory 

regulatory authority is implementing the provisions of the above-mentioned statutes in the Stare 

of ?unJao. 

2j The Hon'ble Nat1onal Green Tribunal in suo mota exercise of 1ts powers on the 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as illegal 

mming rampant in Beet area" has registered Original Application No. 624 of 2023. News item 

discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area 

of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mala •s 

carrying out illegal mining in the forests and mountains and that the stone crusher operators 1n 

tne villages of Kalewai-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur, Kheoa, 

Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the 

green cover due to illegal mining. News Report further states that illegal mining has re?ched to 9 

record level of 200ft. deep and alsome places, entire hills have been erased by the mining mafia 

and 1nspite of the complaint, no action is being taken by the competent authorities. 

3) The Punjab Pollution Control Board being the prescribed authority is monitoring 

the stone crushers of the State with regard to the compliance of the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) 

Act, 1981 including the code of practice laid down by the Government. 
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4) The Punjab Pollution Control B ard has filed short re.ply before the Hon'ble National 

Gree;") Tribunal in O.A No. 624 of 2023 disci sing that during the visit of the area the traces of 

fresh as well as old mining were found and X N Mining Rupnagar has informed that the FIRs were 

registered against the violators including transporters, machine operators and they have 

confiscated the machinery. The Hon'ble Nati nal Green Tribunal in its order dated 16.10.2023 has 

ooserved that the report so submitted by t e Member Secretary, PPCB is vague as it does not 

d sclose the extent of illegal mining and also does not disclose the details of the FIRs which have 

been registered and the equipmer.t: which has been seized. The report is absoluteiy silent in 

resoect of the stone cr.ushers which are ope ating in the area either illegally or legally. 

5) Th(.lt it is observed by the B ard many stone crushers are operating in the area, 

but the Department of Mining has registere FIR in which it is stated that illegal mining has taken 

::>lace 1n the nearby area of about 4 stone rushers namely . M/s Guru Kirpa Stone Crusher; tvljs 

Kaig idhar Stone Crusher; M/s Ganga Stone rusher of village Kheda Kalmot and M/s New Sutlej 

S~or.e Crusher (Unit -1 ) in the area of Nagra , Tehsil Nangal, District Roopnagar. 

6) It is relevar.t to mention her that M/s New Satluj Stone Crusher (Unit -1), Village 

Nangran, Tehsil Nangal, District Rupnagar v s granted consent to operate by the Punjab Pollution 

C~ntrc! Board under the provisions of Wate (Prevention and Control of Pollution) Act, 1974 vide 

"lo. GOW/Fresh/RPN/ 2023/21229657 date 28/03/2023 and under the Air (Prevention & Control 

oc Pollution) Act, 1981 vide no. CTOA/Fres /RPN/2023/21229666 dated 28/03/2023 both were 

va!id upto 30/09/2024 for operation of Cr shing of river bed material @ 4700 CFT/day under 

orange category .with conditions mentioned therein. 

7) Mter the rece1pt of notice n the case, the premises of M/s New SatluJ Stone 

Crushe~ (Unit-1) was visited by the officer of the Board on 09.10.2023 in the presence of Sh. 

Nannder Pal, Supervisor of the Stone Crus er. During the visit, it was observed that the stone 

crusher is not complying with the code o practice. Also, the Executive Engineer, Mining has 

informed that there is FIR against the unit earing no. 146 dated 29/ 09/2023 for indulgence into 

illegal mining. Accordingly, the 'consent t operate' under the Water (Prevention & Control of 

Pollution) Act, 1974 was revoked vide no. 2814 dated 26.10.2023 and the 'consent to operate' 

under the Air (Prevention & Control of Po lution) Act, 1981 was cancelled vide no. 2816 dated 

26.10.2023 because of non-compliance wit the code of practice and indulgence of unit into illegal 

mining. Thereafter, notice to issue dire ions under the Water (Prevention and Control of 
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Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 was issued to the 

stone crusher vide letter no. 9425-26 dated 11.12. 2023 with an opportunity of .hearing before the 

Chairman of the Board on 18.12.2023. It was mentioned in the notice that the Environmental 

Compensation shall be imposed upon the stone crusher and directions w ill be issued for its closure. 

8) That Sh. Rajinder Kumar, Owner of Mls New Satluj Stone Crusher (Unit-1) 

attended the hearing before the Chairman of the Board on 18.12.2023 and informed that the. 

industry has not carried out any illegal mining. He further informed that the industry is in process 

to comply with the code of practice. 

9) The Environmental Engineer, Regional Office, Roopnagar of the Board stated that 

the stone crusher has submitted record of returns flied with the mining department as well as 

minor minerals procured I processed 1 electricity consumed for operation of the plant and 

machinery to the Regional Office. On the perusal of the record it was observed that the industry 

I stone crusher has processed the minor minerals much more than the consented capacity. The 

mining department has also issued R & S form to the stone crusher showing that the industry 

may also indulge in illegal mining. There is FIR against the unit bearing no. 146 da ted 29/09/ 2023 

for indulgence into illegal mining. The industry has not submitted compliance of'the code of 

practice I observations of the visiting officer raised during the visit of the stone crusher on 

23.10.2023. It was further observed that stone crusher has operated beyond the consented 

capacity allowed by the Punjab Pollution Control Board. The officer stated that in view of the 

violations committed by the stone crusher, Environmental Compensation (EC) amounting to Rs. 

17.625 lacs had been calculated in accordance with methodology evolved by the CPCB and 

adopted by the Punjab Pollution Control Board. 

10) After hearing the representative of the stone crusher, the officer of the Board, it is 

observed that the stone crusher has operated the plant beyond the capacity allowed in the 

'consent to operate' of the Board by processing the minor minerals as raw material which may 

have been procured through illegal means or may be through illegal mining in the nearby area. 

There is an FIR against the unit for indulgence into illegal mining. The stone crusher was also not 

complying with the code of practice. The activities of the stone crusher as such contributed 

towards the degradation and damage to the natural environment of the area. ~tern action, as 

such, is required to be taken against the stone crusher. 
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After hearing the parties and considering the news ·item publish-ed in the [ribune 

\ ewspaaer dated 28.9.2023 and also the ·fact that FIR has been registered by the Police on the 

coenolc: u~t of mining department, Environmental Compensation amounting toRs. 17.625 Lakh is 

~e·eby imposed upon the stone crusher for the violation of the provisions of the Water (Prevention 

:::--::: Coltrol of Pollution) Act, 1974, the Air (Prevention and Control of Pollt.:tion) Act, 1981, the 

: :;.:e c/ oractice and Hlegal operation of the stone crushe1 beyond the capacity allowed in the 

::cr-sert':s o' the Punjab Pollution Control Board under the above-mentioned Acts. 

'-'lis i'Jew Satluj Stone Crusher (Unit-1), Village Nangran, Tehsil Nanga!, Rupnagar 

~h-ough its Owner Sh. Rajinder Kumar is hereby directed to deposit the amount of Rs. 17.625 

~a}:h towards Environmental Compensation on account of the violations m~ntioned and described 

-:;·e•n above, v-1ith the office of the Board withiR 15 days from the date of receipt of this order 

~:: i• - ,;! 'Nhicr. tre Board shall be constrained to recover the amount of by taking coercive action. 

Page 4 of 4 

Prof. (Dr.) Adarsh Pal Vig 
ChairmA: 

.. 
J 
l~ 
'· 

39 170



I ' I. ll· ~-
• PUNJ AB 

() () ........ -. 

"Ut1'8 1.1~}~ ~ <:xca M ad~ 
-~ PUNJAB POLLUTION cor~ rH' JL bC/. · 

~,, 

I ' 

II t-Jo . ............. .. .. ... . . Dated .... ;;., . .'., .. :.'!.:.. ·. 

Subject: Imposition of Environmental Compensation for violation of the 
provisions of Environmental Laws upon M/s Guru Kirpa Stone 
Crusher, Village Khera Kalmot, PO Nangran, Anandpur Sahib, 
Rupnagar. 

Order 

In order to protect and improve the environment and for prevention of hazards to · 

human be1ngs, other living creatures, plants and property and maintaining or resorting the 

wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted 

the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of 

Pollution) Act, 1981, the Environment (Protection) Act, 1986 and certain rules under the provisions 

of the Environment (Protection) Act, 1986 and all these Laws are collectively and severally being 

referred to as the Environmental Laws. The Punjab Pollution Control Board being the statutory 

regulatory authority is implementing the provisions of the above-mentioned statutes in the State 

of Punjab. 

2) Tne Hon'ble National Green Tribunal in suo moto exercise of its powers on the 

basis of the news item dated 28.09.2023 published in the Tribune titled "Hills 'vanish' as illegal 

mining rampant in Beet area" has registered Original Application No. 624 of 2023 . News item 

discloses that on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area 

of Garhshankar sub-Division, are slowly vanishing. As per the news report, the mining mafia 1s 

carrying out illegal mining in the forests and mountains and that the stone crusher operators in 

the villages of Kalewai -Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur, Kheda, 

Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged the 

green cover due to illegal mining. News Report further states that illegal mining has reached to a 

record level of 200 ft. deep and at some places, entire hills have been erased by the mining mafia 

and inspite of the complaint, no action is being taken by the competent authorit ies. 

3) The Punjab Pollution Control Board oeing the prescribed authority is monitoring 

the stone crushers of the State with regard to the compliance of the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) 

Act, 1981 including the code of practice laid down by the Government. 
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4) The Punjab Pollution Control Board has filed short reply before the Hon'ble ~·Jationa l 

Green Tribuna l in O.A No. 624 of 2023 disclosing that during the visi t of the area the traces of 

fresh as well as old mining were found and XEN Mining Rupnagar has informed that the FIRs.were 

registered against the violators including transporters, machine operators and they have 

confiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023 has 

observed that the report so submitted by the Member Secretary, PPCB is vague as it does not 

. dtsclose the extent of illegal mining and also does not disclose the details of the FIRs which have 

bee'l -eg is~ered and the equipment which has been seized. The report is absolutely silent in 

respect of the stone crushers which are operating in the area either illegally or legally. 

5) lhat it is observed by the Board many stone crushers are operating in the area, 

but ~r.e Department of Mining has registered FIR in which it is stated that illegal mining has taken 

olace i'l the nearby area of about 4 stone crushers namely M/s Guru Kirpa Stone Crusher; M/s 

-<a!;Jidhar Stone Crusher; M/s Ganga Stone Crusher of vi llage Kheda Kalmot and M/s New Sutlej 

s:o-v:: Crushe- (Unit-1) in the area of Nagran, Tehsil Nanga!, District Roopnagar. 

5) It is re!evant to mention here that M/s Guru Kirpa Stone Crusher, Village Khera 

Kalmot, PO Nagran, Tehsil Nanga!, District Roopnagar was granted consent to operate by the 

Punjab Pollution Control Board under the provisions of Water (Prevention and Control of Pollution) 

Act, 1974 vide no. CTOW/Fresh/ RPN/2022/20645066 dated 22/12/2022 and under the Air 

(Dreven:ion & Control of Pollution) Act, 1981 vide no. CTOA/Fresh/ RPN/2022/ 20645061 dated 

22/12/2022 both were valid upto 30/09/2023 for operation of Crushing and Screening of river 

bed material @ 10,000 CFT/day under orange category with conditions mentioned therein. 

7) After the receipt of notice in the case, the premises of M/s Guru Kirpa Stone 

Crusher were visited by the officer of the Board on 23.10.2023 in the presence of Sh. Suresh 

Kumar Sethi representative of the Stone Crusher. During the visit, it was observed that the stone 

crusher was operating without the valid consent of the Board under the Water (Prevention and 

Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 and 

was also not complying with the code of practice. Accordingly, notice to issue directions under 

the Water (Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of 

Pollution) Act, 1981 was issued to the stone crusher vide letter no. 9423 dated 11.12.2023 with 

an opportunity of hearing before the Chairman of the Board on 18.12.2023. It was mentioned in 
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the not•ce that the Environrncntul Cornp~nsation shall be impost~d upon lilt' :, tom~ \ r u·.lh'r .tn(! 

du ections will be issu<Xl for its closure. 

8) That Sh. Sanjeev Kun1ar, Owner of M/s Guru K11 pa Stone Crusher c1lk•ndc I tilt' 

heanng before the Chairman ofth~ Board on HU2.2023 ~md stated thut the stone r u::.llL'' h;1·· 

not carried out any illegal mining of the are::1 and FIR was lodged by Pollee on lllL' vch1clc ~t<~rKlln~J 

outsrde the premises of the stone c1 usher. TI1e owner further informed that the stont~ crusher h 

m the process of complying with the code of practice. 

9) The Environmental Engineer, Rcgionnl Office, Roopn<lgar of the Oo;1rd :>tuk'd t11.1t 

the stone crusher has submitted record of returns fi led with the mining dep::utmcnt ,1!:> \\t'll <1 ~; 

mrnor rnmerals procured I processed 1 electricity consumed for operation of the plilnl .md 

machmery to the Regional Office. On the perusal of the record 1t was observed that the rndu~try 

/ stone crusher has processed the mmor minenls much more than the consented c<1p::1crty. l he 

mmrng department has also tssucd R & S iorm to the stone crusher st1owing l hllt the 1ndustn 

mav also rndulge tn Illegal m1n1ng. The mdustry hus not submitkd compliJnCt? or the c,"~lk ._)r 

pract1ce I observations of the visiting officer raised during l he visit of the stone rrusller on 

23.10.2023. It was furttler observed that stone crusher has opert~ ted be~'Ond tl1l' const?nll'O 

capacity allowed by the Punjab Pollution Control Soard. The officer stated that 1n v1ew ot tr1l' 

vrolatrons commrtted by the stone crusher, Envrronmental Compt~nsatlon (l·C) Jllh)Untln~; t ') f\~; . 

18.50 IJcs llad b~en calculated 1n occordance w1th mt?thodology evolved by the CPCG ~1nd ,I.Jl)JllL'~l 

by the PunJab PollutiOn Control BoJrd. 

!.0) After hearing the representative of the stone crusher, th~ ofticcr of the Bourti, 1t ts 

observed that the stone crusher has operated the plant beyond the consentc-xl cupcXIly bi 

processing the m1nor m1nerals as raw matenal \·VI1tch may t1ave been procur..:d thr ou9t 1!k\_.d ' 

means or may be through r11egal mining tn the nearby area. The stone crushel \\ as ,1!so n-.:-t 

complying with the code of practice. The activ1t1es of the stone crusher as such cont r 1butC\ i 

towards the degradation and damage to· the natUI·af environment of the area. Stern act1on, .:1:; 

such, is required to be taken against the stone crusher. 

1.1) After hearing the parties and consrdenng the news 1tem publislk.'\:1 "' the T1 ibunc 

Newspaper dated 28.9.2023 and also the fact thJt FI R has been l't...'gistercd by the Pollee on tr1~ 

complaint of mining department, Envirqnmental Compensation amounting to Rs. 18.50 Lu!--h 15 

hereby imposed upon the stone crusher for the violation of the provisions of the Water (Prcv~ntion 
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~ r 
a:1d Control of Pollution) Act, 1974, the Air (Prevention a~d Control of Pollution) Act, 1981, the 

code of oractice and illegal operation of the stone crusher beyond the consented capacity and 

w:thout the valid consents of the Punjab Pollution Control Board under the above-mentioned Acts. 

1 ') ll.. M/s Guru Kirpa Stone Crusher, Village Khera Kalmot, PO Nangran, Nanga!, 

Roopnagar through its owner Sh. Sanjeev Kumar is hereby directed to deposit the amount of Rs. 

18.50 Lakh towards Environmental Compensation on account of the violations mentioned and 

cescnbed herein above, wi th the office of the Board within 15 days from the date of receipt of 

:~ 5 :r::;er fa iling w1ich the Board shall be constrained to recover the amount of by taking coercive 

cct1on. 

Page 4 of 4 

Prof. (Or.) Adarsh Pal Vig 
Chairrn~ 
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PUNJAB POLLUTION COI'-JTROL 80/.lh~ 

Dated 

Imposition of Environmental Compensation for violation of the 
provisions of Environmental Laws upon M/s Kalgidhar Stone Crusher, 
Village Khera Kalmot, Nanga!, Rupnagar. 

Order 

In order to protect and improve the environment and for prevention of hazards 

to numan beings, other living creatures, plants and property and maintaining or resorting the 

wholesomeness of water and to preserve the quality of air, the Parliament of India had enacted 

tne Water (Prevention and Control of Pollution) Act, 197'1, the Atr (Prevention ana co~r ·o. o· 

PollutiOn) Act, 1981, the Environment (Protection) Act, 1986 and certa in rules una.er the prov.s:o-:s 

of the Environment (Protection) Act, 1986 and ~II these Laws are collectively and severally oetng 

referred to as the Environmental Laws. The Punjab Pollution Control Board being the statutory · 

regulato;y authority is implementing the provisions of the above-mentioned statutes in the State 

o~ PunJab. 

2) T"le rlon'ble National Green Tribunal in suo mora exercise of its powers on the basJS 

of the nev:s item dated 28.09.2023 published in the Tribune titled "Hills 'vamsh' as illega, rr.tr :1~ 

rampant 1n Beet area" has registered Original Application No. 624 of 2023. News item discloses 

mat on account of the illegal mining, Shivalik Hills, as high as 200 feet in the Beet area of 

Garhshankar sub-Division, are slowly vanishing. · As per the news report, the mining mafia is 

carrying out illegal mining in the forests and mountains and that the stone crusher operators in 

(he villages of Kalewai-Beet, Khuralgarh Sahib and Garhi mansowal along with Mahindpur, Kheoa, 

Kalmot, Bhangla, Haripur, Plata and Splanwa Salsunga of Rupnagar District have ravaged me 

green cover due to illegal mining. News Report further states that illegal minmg has reached to a 

record level of 200 ft. deep and at some places, entire hills have been erased by the mining mafic 

and insp1te of the complaint, no act1on is bemg taken by the competent authorities. 

3) The Punjab Pollution Control Board being the prescribed authority is monitoring tne 

stone crushers of the State with regard to the compliance of the provisions of the Water 

(Prevention and Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) 

Act, 1981 including the code of practice laid down by the Government. 
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.; ' -he Punjab Pollution Control Board has filed short reply before the Hon'ble Nat1onal 

Green Tribunal 1n O.A No. 624 of 2023 disclosing that during t!Je visi t of the area the traces of 

fresh as well as old mining were found and XEN Mining Rupnagar has informed that the FIRs were 

~eg1stered against the violators including transporters, machine operatois and they have 

co~fiscated the machinery. The Hon'ble National Green Tribunal in its order dated 16.10.2023 has 

obs::rved that the report so submitted by the Member Secretary, PPCB is vague as it does not 

d1sclose the extent of illegal m1ning and also does not disclose the details of the FIRs which have 

bee1 registered and the equipment which has been seized. The report is absolutely silent in 

-esoeG o: the stone crushers which are operating in the area either illegally or legally. 

5 ~ T'lat 1t 1s observed by the Board many stone crushers are operating in the area, but 

~-.e Jeparrnent of f\hnmg has registered FlR in which it is stated that illegal mining has taken 

o.2ce n the nea-by area of about 4 stone crushers namely M/s Guru Kirpa Stone Crusher; M/s 

:o(alg1dh,ar Stone Crusher; M/ s Ganga Stone Crusher of village Kheda Kalmot and M/s New Sutlej 

S:o1e Crusher (Un1t-1) in the area of Nagran, Tehsil Nanga!, District Roopnagar. 

!: s releyant to mention here that M/s Kalgidhar Stone Crusher, Village Khera Kalmot, 

'<ang;;l. D1strict Rupnagar was granted consent to operate by the Punjab Pollution Control 

5::;.::-o uncer (he provisions of Water (Prevenbon and Control of Pollution) Act, 1974 v1de no. 

C"O'·,'.','Fresh/ RPN/ 2023/22029971 dated 30/05/2023 and under the Air (Prevention & Control of 

;)'JIIu 1on) .1\ct, 1981 vide no. CTOA/Fresh/RPN/2023/22029653 dated 30/05/2023 both were valid 

upto 29/ 11/ 2023 for operation of Crushing of river bed material @ 4000 CFT/day under orange 

category •11th conditions mentioned therein. 

7) fl.fter the receipt of notice in the case, the premises of M/s Kalgidhar Stone Crusher 

was v1s1ted by the officer of the Board on 2i.10.2023 in the presence of Sh. Gurpreet Singh, 

O;:;erator of the Stone Crusher. During the visit, it was observed that the stone crusher is not 

complying with the code of practice. Accordingly, the 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 was revoked vide no. 2818 dated 28.10.2023 and 

'consent to operate' under the Air (Prevention & Control of Pollution) Act, 1981 was cancelled vide 

no. 2820 dated 28.10.2023. After this, notice to issue directions under the Water (Prevention and 

Control of Pollution) Act, 1974 and the Air (Prevention and Control of Pollution) Act, 1981 was 

tssued to the stone crusher vide letter no. 9529-30 dated 13.12.2023 with an opportunity of 

hearing before the Chairman of the Board on 18.12.2023. rt was mentioned in the notice that the 
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Environmental Compensation shall be imposed upon the stone crusher and direct1ons v11 ll be: 

issued for its closure. 

8) That Sh. Balvir Chand, Partner M/s Kalgidhar Stone Crusher attended the hearing 

before the Chairman of the Board on 18.12.2023. The representatives of the industry attended 

the hearing and informed that the industry has not carried out any illegal mining. He further 

informed that the industry 1s in process to comply with the code of pract1ce. 

9) The Environmental Engineer, Regional Office, Roopnagar of the Board stated that tne 

stone crusher has submitted record of returns filed with the mining department as well as m1nor 

minerals procured I processed 1 electricity consumed for operation of the plant and machinery to 

the Regional Office. On the perusal of the record it was observed that the industry I stone crusher 

has processed the minor minerals much more than the consented capacity. The m1ning 

department has also issued R & 5 form to the stone crusher showing that the industry may also 

indulge in illegal mining. The industry has not submitted compliance of the code of practice I 

observations of the visiting officer raised during the visit of the stone crusher on 23.10.2023. It 

was further observed that stone crusher has operated beyond the consented capacity allov.;eG by 

rhe PJnJac Pol.ution Comrol Soard. The off1cer stated rhc::r in view of the violations commirted by 

the stone crusner, Environmental Compensation (EC) amounting to Rs. 18.50 lacs had been 

calculated in accordance with methodology evolved by the CPCB and adopted by the Punjab 

Pollution Control Board. 

10) After hearing the representative of the stone crusher, the officer of the Board, 

it is observed that the stone crusher has operated the plant beyond the consented capacity oy 

processing the minor minerals as raw material which may have been procured through illegal 

means or may be through illegal mining in the nearby area. ·The stone crusher was also nor 

complying with the code of practice. The activities of the stone crusher as such contributed 

towards the degradation and damage to the natural environment of the area. Stern action, as 

such, is required to be taken against the stone crusher. 

11) After hearing the parties and considering the news item. published in the 

Tribune Newspaper dated 28.9.2023 and also the fact that FIR has been registered by the Police 

on the complaint of mining department, Environmental Compensation amounting to Rs. 18.50 

Lakh is hereby imposed upon the stone crusher for the violation of the provisions of the Water 
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(Prevention and Control of Pollution) Act, 1974, the Air (Prevention and Control of Pollution) Act, , 

1981, the code of practice and i!!egal operation of the stone crusher beyond the consented 

capacity and without the valid consents of the Punjab Pollution Control Board under the above·· 

rnentio.1ec' Acts. 

:2) M/ s Kalgidhar S~one Crusher, Village Khera KZ~Imot, Tehsi! Nanga!, Rupnagar 

tl-'rough its Partner Sh. Balvir Chand is hereby directed to deposit the amount of Rs. 18.50 Lakh 

towards Environmental Compensation on account of the violations mentioned and described 

'l~re1t1 above, •vith the office of the Board within 15 days from the date of receipt of this order 

'c ·'t ~:; \'ih c1 t~e Board shall be constrained to recover the amount of by taking coercive aetio11. 
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Subject: Imposition of Environmental Compensation for violation of the 
provisions of Environmental Laws upon M/ s Grewal Ston e Crusher. 
Village Khera Kalmot, Tehsil Nanga l, Dis trict R upnagar. 

In order to protect and improve the environme n t and for prevention o f han;J ds 

to human beings, other living creatures, plants and property and maintaming or resortmg 

the wholesomeness of water and to preserve the quality of air, the Parliament of l ndm had 

enacted the Water (Prevention and Control of Pollution) Act, 1974, the Air (Prcventwn and 

Control of Pollution) Act, 1981, the Environment (Protection) Acl. 1986 a nd cennm nJic:­

undcr the provisions of the Environment (Protection) Act, 1986 and all th ese L<w::.; :H" 

collectively and severally being referred to as the Environmenta.l Laws. The Punjab Pollu11on 

Control Board bein g the statutory regulatory authority is implementing the provis ions of th<.' 

above-mentioned statutes in the State of Punjab. 

2) The Hon'ble National Green Tribunal in suo moto exercis e of its powers on rht 

basis of the news i tem dated 28.09.2023 published in the Tribune titled "Hills ·yun!sh "" 

illegal mining rampant in Beet a r ea" has register-ed Original Application No. 6:2-i o · 2C2.' 

News item discloses that on account of the illegal mining, Shivalik Hills, as hrgh as 21Jrl !•' · 

in the Beet area of Garhshankar sub-Division, a1·e slowly vanishing. As 'pe r the nc:\v~ report. 

the mining mafia is carrying out illegal mining in the forests and mountains and · hc1 · · l~v 

stone crusher operators in the villages of Ka lewaJ -Beet, Khuralgarh Sahib nn d Gu: !-.1 

mansowa.l along with Mahindpur, Kheda, Kalmot, Bhangla, Haripur, Plata and Splruw::1 

Salsunga of Rupnagar District have ravaged the green cover due to illegal minmc. :'\('\\·~ 

Report further states that illega.l mining has reached to a record level of 200 fr. d eep a nd at 

some p laces, entire hills have been erased by the mining mafia and inspitc of the com ~ llnn;. 

no action is being taken by the competent authorities. 

3) The Punjab Pollution Control Board has fLied s hort reply before ·he H-:.n bif· 

NationaJ Green Tribunal in O.A No. 624 of 2023 .disclosing t hat dunng the ,·is!t of l1l' n! e·· 

the traces of fresh as well as old mining were found and XEN Mining Rupnagar h as informed 

that the FlRs were registered against the violators including transporters, machine operator~ 

and they have confiscated the machinery. The Hon'ble National Green T1i bunal in ils orde:· 

-1-
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dated 16.10.2023 has observed that the report so submitted by the Member Secreta ry do('s 

not disclose the extent of illegal mining and is absolutely silent in respect of the sto n(' 

crushers which are operating in the area either illegally or legally. 

4) The Punjab Pollution Control Board being the prescrib<:'d authonty w 

monitoring the stone crushers of the State with regard to the compliance nf th e pro'-·Js:on~ ''>i 

the Water {Prevention and Control of Pollution) Act, 1974 and the Air (Pre,·en tion nne! Crn1 • I~' I 

of Pollution) Act, 1981 including the code of practice laid down by the Government it ts 

observed by the Board many stone crushers are operating in the area and the Departme::t Oi 

Mining has registered FIR against the units for indulgence into illegal mining. The Board ;,a~ 

taken action against 4 Stone Crushers and Environmental Com pensation was im posed m 

view of the facts and circumstances of the cases. 

5) lt is relevant to mention here that the reply filed by the Mining Dcpnrtme·lt 

before the Hon'ble National Green Tdbunal in OA no. 624/2023 revea ls that- total 110 FIRs 

hove been registered against illegal mining in Ropar District since 01.0 1. 2023. Th e Hon 'ble 

National Green Tribunal vide order dated 11.01.2024 h as observed that- th rough the report 

of Mining Department discloses the action against 13 Stone crusher but - the repon 

submitted by the PPCB mention action only against 4 no . stone crusher. 

6) After due consideration of the matter, it is observed tha t M/s Grewal Stnne 

Crusher, was granted vruied 'consent to operate' under the Water (Prc,·ention & C'()ntr<'i o! 

Pollution) Act, 1974 and under the Air (Prevention & Control of Pollution) Act. i <l8 l \ll; 

28/07/2020, both valid upto 30/06/2025 for crushing of river bed materi-al l'i~ 4000 CFTfd,!~:. 

subject to the conditions mentioned therein. 

7) The premises M/s Grewal Stone Cru sher, Village Khera Kalmot, Tchsil Nanp 1l , 

District Rupn agar was visited by the officer of the Board on 19.01. 202'1 and it was obsc·nTd 

that the industry is n ot complying and was violating the provisions of the Water (Pre,·em:on 

& Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act. 1981 and cnrlc· 

of practice for such units laid down by the Government. The consem to o pera te under · h· 

Water (Prevention & Control of Pollution) Act, l 974 was revoked vide lener no . 122 datl·d 

24/01/2024 & consent to operate under the Air (Prevention & Control of Pollution) Act . 1981 

of the industry \-vas cancelled vide letter no. 120 dated 24/01 /20 2 4 . 

-2 -
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8) It is pertinen t to mention here that - Senior Superintendent of Poli ce Ropar 

has requested to cancel the registration of 13 Stone Crusher due to registration of ,·arious 

FIRs against them. Th e Mining Department afte:r:: affording personal hearing to the conct::J ll cd 

Stone Crushers has issued speaking orders to cancel the registration of all these units. The 

facts and circumstances of the matter had confirmed that- environmental damage has b•~cn 

caused by the 13 Stone Crusher in the area against whom various FIR , have been registered 

for illegal mining. 

9) The case was considered by the Competent Authority, of the PPCB and tt \':<t:-> 

decided to issue notice ufs 33-A of Water (Prevention & Control of Pollu.tion] Act. 1 tt/4 ;mel 

u j s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 for proposin P, closure ulth·· 

Stone Crusher with an opportunity of personal hearing, due to a foresaid \"iolatinns. Thcreio :·c. 

n otice to issue directions uf s 33-A of the Water (Prevention & Control of Pollution) Act. ! tJ"/-1 

ClS amended in 1988 &. u/ s 3 1-A of the Air (Prevention & Control of Pollution) Act, 1981 \\'8 s 

issued to M/s Grewal Stone Crusher with an opportunity of personal hearing b(:'fore the 

undersigned, Chairman of the Board on 13/02/2024 vide Board's letter no. 10583 d;llcd 

02/02/202'L 

10) Sh. Tej Pal Singh, Partner of M/s Grewal Stone Crusher a ttended the hcnnng 

before the undersigned, Chairman of the Board on 13.02.2024 and stated that- the Stone 

Crusher is not involved in any kind of illegal mining. Further, he requested to give some t1me 

to comply with the entire code of practice for stone crushing unit as well as provisions or thl.' 

Water (Prevention & Control of Pollution) Act, 1974 and the Air (Pre\·en tion & Control ol 

Pollution) Act, 1981. After hearing the officers of the Board and th e representative nf the 1 :n!l 

and after considering the mate rial facts of the case, certain d ecisions including the dec'-'inn 

to impose Environmental Compensation upon M/s Grewal Stone Crusher a s mentioned bcl11\\' 

were taken, in the case. 

i . The following directions ufs 33-A of the ':Vater {Prevention & Control of Pollut irm),kt. 

1974 and ufs 31 -A of the Air (Prevention & Control of Pollution) Act, 1981 sh.ll! rK 

conftrmed: 

a) That the industry shall take all necessary steps to close down its operations 

b) That th e industry shall stop forthwith discharging a ny emuent 1 crnJs'>~On'-' 

from its industrial premises or through any mode. 

-3-
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c) That the industry will immediately stop its activities and will not restart the 

same unless all n ecessary water a nd air pollution control measures are taken 

and obtains valid consents of the Board. 

d) That the Punjab State Power Corporation Ltd . auth orities shall be di rected to 

disconnect the supply of electricity available to the industry. 

e) That DO sets installed by the industry shall be sealed. 

ii. Legal action/ launching the prosecution under the provisions of the Water (Prevention 

& Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollut ion) Ac1, 

198 l shall be taken against the industry and its responsible persons 

iii. The industry shall deposit Environmental Compensation amounting to Rs. 37,500 I­
for violating the environmental norms, within 7 days in the office of the Etwironmcn .nl 

Engineer, Regional Office, Rupnagar. The orders in this regard sho.l ! bL· issut:d 

separately. 

11) That the proceedings of personal hearing held on 13.02.2024 before th<: 

undersigned, Chairman of the Board containing the decisions explained in para no. 10 a bO\'C 

were conveyed to the unit vide letter no. 12030 dated 14.02.2024 for com plia nce . 

12) It is pertinent to mention here that the Environmental Compensation :o1 tlw 

period o f violation from 19.0 1.2024 to 24.01.2024 was calculated in a ccordance with tht 

methodology evolved by the Central Pollution Control Board in the matter of Onginal 

Application No. 593 of2017 (WPC no. 375 of2012) titled as Paryavaran Sura ksha sam1t1 <Jnd 

another v js Union oflndia and o thers. The Environmental Compensation for the to ta l pcnod 

of violation of 6 days (19.01.2024 to 24.01.2024) was calculated to be Rs. 37,500 - IOI" 

violation of the provisions of the Water (Prevention & Control of Pollution ) Act, 1974 nnd ~ht 

Air (Preven tion & Contr ol of Pollution) Act, 1981 a nd for causing damage to the ennronmcn l. 

13) Therefore, Mjs Grewal Stone Crusher, Village Khera Kalmot, Tehsi l Nan gal, 

District Rupnagar i.s hereby directed to deposit an amount of Rs. 37,500/- (Thirt y ~c\·~1. 

Thousa!ld Five Hundred only) as environmen tal compensation with the o ffi ce 0f the P11:~; ;I. 

Pollution Con trol Board for th e period of violation of the provis ions of the' WtH er (Prewnuon 

& Control of Pollution) Act, 1974 and th e Air (Prevention & Control of Polluti on} Act, l gs! 'lS 

explained in the preceding paragraphs. within 1'5-days from th e date of receipt of this o rder. 

failing which necessary action will he initiated for r ecovery of the a mount of environmental 

compensation by adopting coercive measures. 

-4-
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14) Take notice that no further in tim~tion or reminder will be iss ued or sc:rvPc: !ly 

the Board in this regard after lapse of stipulated period of 15-days. The Environmen tal 

Engineer, Punjab Pollution Control Board, Regional Office, Rupnagar is directed to ensurl' 

compliance of directions. 

-5-
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phone no. 0175·2301182 
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M/s Gill Stone Crusher, 
Vi llage Khera Kalmot, 

HEGISTERED 

Tehsil Anandpur Sahib, District Rupnagar. 

·'~--LiFE .;:!{tJ Lofestyle for 
iJI,/ Env1ronmen~ 

e-mail : ppcbsee_zpl@yahoo.com 

fH3t 

Notice to issue directions u/s 33-A of the Water (Prevention & Control of Pollution) Act 
1974 and u/s 31-A of the Air (Prevention & Control of Pollution) Act. 198l. · 

Whereas, it is mandatory on the part of the industry to obtain the consant to establish 
(NOC) of the Board as required u/s 25 of the Water (Prevention & Control of Pollution) Act, 1974 and u/s 
21 of the Air (Prevention & Control of Pollution) Act, 1981, for establishment of industry. 

And whereas, it is mandatory on the part of the industry to obtain the consent of the 
Board to operate an outlet f plant as required u/s 25 of the Water {Prevention & Control of Pollution) Act, 
1974 and u/s 21 of the Air (Prevention & Control of Pollution) Act, 1981. for discharge of 
effluents/emissions arising from its premises. 

And whereas, it is mandatory on the part of the industry to provide adequate and 
appropriate effluent treatment facilities/air pollution control device. so as to contain the various pollutants 
within the standards laid down by the Board, in the effluent I emissions discharged by the industry. 

And whereas, the industry was granted consent to operate under the provisions of Water 
(Prevention and Control of Pollution) Act, 1974 vide no . CTOW/ Fresh/ RPN/2023/22348669 dated 

10/07/2023 and under the Air (Prevention & Control of Pollution) Act, 1981 vide no. 
CTOA/Fresh/RPN/2023/22348286 dated 10/07/2023, both valid upto 23/11/2023 for opera tion of 
Cru~hing of river bed material @ 6666 CFT/day, with certa in conditions mentioned t herein. Thereafter. the 
stone crusher has got its consents renewed upto 09/11/2028 in auto renewal mode. 

And whereas, the industry was visited O\' the officers of the Regional Office, Rupnagar or. 
23.10.2023 and contacted Sh. Sunil Kumar, Munshi of the industry. During visit, it was observed as under:-
1. The indJstry is a stone crushing unit and is not in operation. 
2. It has installed 03 no. Jaw crushers, 03 no. Dry screens, 02 no. Rotapactor. 
3. The metallic display board with information is provided. 
4. All the dust emitting points are not enclosed /covered properly. The pre cleane r screen is not having 

full cover. 
5. Ends of conveyo r belts are not covered with proper chutes. 
6. The w ater sprin kler system is not provided on all the dust emitting points. Further. open end water 

piaes ar'e pro•;ided at some points which is not effective. 
7. System for water spray is provided on the boundary of the unit. 
8. There is no provision to clean the approach roads. 
9. The approach roads and the ramp are not metaled. 

10_ Appropriate green belt is not provided along the boundary of the unit. Only a single row of plant 

~;•plings are planted. _ . 
- -~ opening of the housing for the movement of mechamcal dnves are not cove red with the rubber 1 •. , , ,e 

flappers. . . . . 
ll. The process waste 1 earth material is used f~r fllltn.g of low ly1 ng area_ as mforrned by the industry 
l3. The water spray system is not interlocked w1th matn ~rushmg operat1on. 

, ath between the crusher and the metaled road IS not paved . 
14. T11e p b . d 
15 The emission analysis report is not su mltte . . 

· 
1 
h lth survey report of the workers is not submitted. 16 Annua ea . . . 

· t f d mestic effluent is prov1ded. The wastewater IS discharged to open area. 
17 No treatmen o o . · . 

· 'bl mp is installed as source of fresh water and no water meter 1s prov1ded with the 
18. one submers1 e pu 

same. h tl1e industry was again visited by Officer of the Regional Office Rupnagar And w ereas, . • 
d Sh Suresh Bhatt Manager of the Industry. Dunng visit, it has been observed 

on 11.12.2023 and contacte ,.· d with the c;de of practice laid down by the Board and the provision< of 
h ·ndustry has not comp 1e . , , -

that t e I . . 1 th t the industry has got 1ts consen t to operate Auto-Renewed with wrong 
the said Acts. As such, It IS c ear. a 
and false documents I declarations. 

l -~. 
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And whereas, the industry has failed to comply with the conditions imposed in the 
consent to operate granted to it. under the Water (Prevention & Control of Pollut ion) Act, 1974 and Air 
(Prevention & Control of Pollution) Act, 1981, thus, violating the provisions of the said-Acts. 

And whereas, the consents to operate granted to the industry under the Water 
(Prevention & Control of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981 were 

revoked I cancelled vide Board's letter no. 3292 dated 12/12/2023 and 3294 dated 12112/2023, 
respectively. 

And whereas, the industry has failed to comply with the provisions of the W, ·er 

(Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and wtth 

the code of practice laid down for such units, intentionally and deliberately. 
And whereas, the matter has been considered by the Competent Authority and i t has 

been decided to issue notice uls 33·A of Water (Prevention & Control of Pollution) Act, 1974 and uls 31·A 
of the Air (Prevention & Control of Pollution) Act, 1981 for proposing closure of the industry after afford ing 

an opportunity of personal hearing, due to aforesaid violations. 
Now, therefore, the Punjab Pollution Control Board, in exercise of the powers conferred un(Jn 

it uls 33-A of Water (Prevention & Control of Pollution) Act, 1974 and uls 31·A of the Air (Prevention & Co~l-
of Pollut ion) Act, 1981 proposes to direct you as under: ' 

i) That the industry shall take all necessary steps to close down its operations. 
ii) That the industry shall stop forthwith discharging any effluent 1 emissions from its industrial premises or 

through any mode. 

iii) That the industry will immediately stop tts activities and will not restart the same unless all neces~:try 
water and air pollution control measures are taken and obtains valid consents of the Board. 

iv) That the Punjab State Pow~~ Corporation Ltd. authorities shall be directed to disconnect the supply of 
electr icity avatlable to the industry. 

v) That DG sets installed by the industry shall be sealed. 

As such, you are, hereby, afforded an opportunity to appear in person before the Chief 
Environmental Engineer (P) Punjab Pollution Control Board, Vatavarn Bhawan, Nabha Road, Patiala o,.. 

22/0112024 at 11.00 AM to explain your failure to comply with provisions of the Water (Prevention & Con trot 
of Pollution) Act, 1974 & the Air (Prevention & Control of Pollution) Act, 1981, fai ling which, it will be pres:Jrr.~d 
that the industry nas nothing to say in the matter and further action under the provisions of the said Acts, w::1 
be takeP against the industry, without any further notice/ opportunity. 

Environmental Engineer (ZP-1) 

for & on behalf of the 

I Ql 1 a Punjab Pollution Conh · Board 
Endst. no. ~ ~ _J Dated~ 

. . A ~opy of the above. is forwarded to the Environmental Engineer, Punj1b Jollut;on Control 
Boa.' d, Re~10nal Off tee, Rllpnagar for mformation and necessary action. I tis requested to get the copy of the 
no tree delivered to the INDUSTRY through special messenger and send the recei t of th . 
and ensure its presence in the hearing. · P e same to thts office 

·····::.-;: 

54185



,~~ LiFIE 
... ~ , , . ' 

" tV · , . ·· 
Phonono. 017S-2301182 e -mail: ppch~ee zplr.Dyahoo .r.nm 

l o 

REGISTERED 

1. The Chief Engineer (Distribution- South ). 

Punjab State Power Corporation Ltd ., 

Patiala 

2. The Superdenting Engineer (Operation), 

Punjab St ate Power Corporat ion Ltd. 

Near 32 KVA Sub Station, Rupnagar 

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution} Act , 1974 & 
31-A of the Air (Prevention & Control of Pollution) Act , 1981- M/s Guru Kirpa 

Stone Crusher, Village Khera. Kalmot PO Noqran, Tehsil Sri Anodpur Sahib, Oistt. 

Rupnaqar 

It has been decided by the Competent Aut hority of the Board to issue direct ions 

for disconnection of the elect ric supply available to t he subject cited industry. Accordingly, t he 

following directions are hereby issued u/ s 33-A of t he Water (Prevent ion & Control of Pollu t ion} 

Act, 1974 & 31-A of the Air (Prevent ion & Control of Pollution} Act, 1981 : 

"That the authorities concerned shall disconnect the electricity supply 
available to subject cited industry with immediate effect." 

It is, therefore, requested to comply with the above said directions. 

This lssoe with the appco"l of Competent Aothocl~ 

~ 
Senior Environri,1!'1nal Engineer (ZP-1 ) 

c..- for & on behalf of t he 

Punjab Pollut ion Control Boa~ 

Endst . no. \ 2, oJ ~ Dat ed ' S\./2...12 ~ 
A copy of the above is forwarded to the Environme~t I Engineer, Punjab Pollution 

Control Board, Regional Office, Rupnagar for information . She is r ested to submit compliance 
of the above mentioned directions, within 7-days.cvw:\, -~ .! t) .Ct. ~.4-(\~ q"'(j) . 

1 Senior~neer (ZP-1) 

c.... fo r & on behalf of the 

Punjab Pollut ion Contro l Boart\-

Endst. no. I 7~01 .( Dated I, ~,J ;J 2~~ 
A copy of the above is forwarded to M/s Guru Ki rp~one Crusher, Village Kheril . 

Ka lmot PO Nagran, Tehsil Sri Anadpur Sahib, Distt . Rupnagar for in r 1ation. 

~ 
Senior et'fVi"ronmeAtAhngineer (ZP-1 ) 

for & on beh<~lf of t he 

Punjab Pollution Control Boa~ 

''I !;, 

' I" 
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10 ·-- Date: 8( blf< lt.J 

M/s Dasmesh s 
Village Khera K I tone Crusher, 
Distt R a mot, Tehsil Nanga! 

· upnagar. ' 

Cancellation of , 
(Prevention & C consent to operate' of the Board under the Air 

ontrol of Pollution) Act, 1981. 

. , Whereas it is ma d 
establish (NOC) ofthe Boa d n atory on the part of an industry to obtain the 'consents to 
Act, 1974 and the Air (Prevr ~nder the provisions of the Water (Prevention & Control of Pollution) 

en ron & Control of Pollution) Act, 1981 to establish an Industrial plant. 
And whereas it is ma d 

of the Board under the r ~ . atory on the part of an Industry to obtain the 'consents to operate' 
discharge of emissions f p o~rsrons ~f the Air (Prevention & Control of Pollution) Act, 1981 to 

rom Its premrses. 

And whereas it is 1 appropriate pollutio ' a so ~andatory on the part of the industry to install adequate a~d 
the emissions d' h n control dev~ces, so as to contain the concentration of various pollutants rn 

r~c arged by the rndustry within the permissible limits prescribed by the Board. 

And whereas 't · ct. , 
1 

. ' 1 rs mandatory on the part of the industry to comply with the 'code of 
pra rce as ard down by the Government of Punjab, for such units. 

~nd whereas, the industry WCIS granted renewal of 'consent to operate' under the the Air 
(Prever.tron & ~ontrol of Pollution) Act, 1981 vide no. CTOA/Renewai/RPN/2021/ 16484736 dated 
15/09/2021 valrd upto 30/06/2026 for Crusping of Stone Aggregates @10,000 CFT/day, Subject 
to the conditions mentioned therein. 

And whereas, the personal hearing was attended by Sh. Dalbir Singh, Partner of industry 
on 20.10.2023 and he submitted that the industry shall attended all the observations as raised 
by the Board within 20 days· and shall not operate the unit without completing the work. 
Therefore, it was decided after personal hearing as under. 
1. The industry shall submit compliance report within 20 days after attending the 

observations of the Board for further verification, in failure of which, the 'consent to 
operate' granted to it under the Water (Prevention & Control of Pollution) Act, 1974 and 
Air (Prevention & Control of Pollution) Act, 1981 shall be revoked I cancelled. 
The industry shall not be operated without making compliance with the code of practice 
laid down by the Board for such units. 

3. It is made clear to the industry that the action shall be taken against it if it fCJLl:ld being 
operated in violation of the provisions of the Water (Prevention & Control of Pollution) 
Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice for such 
units, without affording any further opportunity of show cause or personal hearing. 

And whereas, the industry has failed to submit the compliance report within stipulated 
time period. It was again visited by the ?ffic~r~ of the Board on 20.12.2023 and contacted Sh. 
Dalbir Singh, Partner of the industry. Dunng vrsrt, rt was observed as under: 

1. 
2. 
3. 
4. 
5. 

6. 
7. 
8 . 
9. 
10. 
11. 

The industry has installed 02 no. Jaw crushers, 01 no. Rotapactor, 03 no. Dry screens. 
The unit is not in operation. 
All dust emitting points are not covered. 
The ends of conveyer belts are not covered with proper chutes. 
some of direct water pipes are pr~vid.ed for water spray but no sprinkler given on 
Jaw/Roller crusher I berm I ramp whrch rs not appropriate. 
The approach roads ano ramp are not metaled. 
The openings of the housings are not covered with rubber flappers. 
The water spray is not interlocked with the main crushing operation. 
The path between the crusher and the metaled road is not paved. 
The emission analysis report is not submitted by the unit. 
The annual health survey of the workers is not conducted. 

n' 
56187



12. One submersible pump Is installed but the water meter is not provided with the same. 

And whereas, it is clear that the industry has failed to comply with the provisions of the 
Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 
1981, code of practice laid down by the Government for such units, has got its 'consent to operate' 
Auto-Renewed by fillin"g wrong information 1 self-declaration and is indulged into illegal mining 
activities, intentionally and deliberately. 

And whereas, it has now been decided to cancel the 'consent to operate' under the Air 
(Prevention & Control of Pollution) Act, 1981 granted to the industry through Auto-Renewal facility 
due to the reasons mentioned above. 

As such, in exercise of the powers conferred upon the Board, the 'consent to operate' of 
the Board granted under Air (Prevention & Control of Pollution) Act, 1981 is hereby, cancelled, 
due to above said reasons. 

Endst. no. /'2.[ 

The copy of above is forwarded to the Senior Environmental Engineer, Punjab Pollution 
Control Board, Zonal Office-!, Patiala for information and with recommendations for taking action 
u/s 31-A of the Air (Prevention & Control of Pollution) Act, 1981 against the industry for its closer. 

k 
~~'f 

(J {...,Enviroh~e'ntal Engine~ 

-----------------=~~--.---a.aa~·---------
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To 

Punjab Pollution control Board 
Regional Offlce-Rupnagar 

#281, Giani Zall Singh Nagar, Rupnagar-140001 1 

£_e!£fppilr~gmall.com -:-l-1:- ____. 
Regist ered_--__ - Date: f?.[Jfd.LJ.~ 

M/s Dasmesh Stone Crusher 
V~llage Khera Kalmot, Tehsil Na;gal, 
D1stt. Rupnagar. 

Revocation of 'consent to operate' of the Board under the Water 
(Prevention Control of Pollution) Act, 1974. 

. , Whereas it is mandatory on the part of an industry to obtain the 'consents to 
establish (NOC) of the Board under the provisions of the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an industrial plant. 

And whereas, it is man?atory on the part of an industry to obtain the 'consents to operate' 
of the Board under th~ proVISions of the Water (Prevention & Control of Pollution) Act, 1974 to 
operate an outlet for discharge of effluent from its premises. 

And whereas, it is also mandatory on the part of the industry to install adequate and 
appropriate pollution control devices, so as to contain the concentration of various pollutants 1n 
the effluent discharged by the industry within the permissible limits prescribed by the Board. 

And whereas, it is mandatory on the part of the Industry to comply with the 'code of 
practice' as laid down by the Government of Punjab, for such units. 

And whereas, the industry was granted renewal of 'consent to operate' under the Water 
(Prevention & Control of Pollution) Act, 1974 vide no CTOW/Renewai/ RPN/ 2021/ 16484737 dated 
15/09/ 2021 valid upto 30/06/2026 for Crushing of Stone Aggregates @ 10,000 CFT/ day alongwith 
domestic effluent @ 0.6 KLD to be discharged onto land for plantation after septic tank, subject 
to the conditions mentioned therein. 

And whereas, the personal hearing was attended by Sh. Dalbir Singh, Partner of industry 
on 20.10.2023 and he submitted that the industry shall attended all the obseNations as raised 
by the Board within 20 days and shall not operate the unit without completing the work. 
Therefore, it was decided after personal hearing as under. 
1. The industry shall submit compliance report within 20 days after attending the 

obseNations of the Board for further verification, in failure of which, the 'consent to 
operate' granted to it under the Water (Prevention & Control of Pollution) Act, 1974 and 
Air (Prevention & Control of Pollution) Act, 1981 shall be revoked I cancelled. 

2. The industry shall not be operated without making compliance with the code of practice 
!J laid down by the Board for such units. 

I t is made clear to the Industry that the action shall be taken against it if it found being 
operated in violation of the provisions of the Water (Prevention & Control of Pollution) 
Act, 1974, Air (Prevention & Control of Pollution) Act, 1981 and code of practice for such 
units, without affording any further opportunity of show cause or personal hearing. 
And whereas, the industry has failed to submit the compl iance report within stipulated 

time period. It was again visited by the Officers of the Board on 20.12.2023 and contacted Sh. 
Dalbir Singh, Partner of the industry. During visit, it was obseNed as under: 
L The industry has installed 02 no. Jaw crushers, 01 no. Rotapactor, 03 no. Dry screens. 
2. The unit is not in operation . 
3. All dust emitting points are not covered. 
4. The ends of conveyer belts are not covered with proper chutes. 
s. Some of direct water pipes are provided for water spray but no sprinkler given on 

Jaw/ Roller crusher I berm I ramp which is not appropriate. 
6. The approach roads and ramp are not metaled. 
7. The openings of the housings are not covered with rubber flappers. 
8. The water spray is not interlocked with the main crushing operation . 
9. The path between the crusher and the metaled road is not paved. 
10. The emission analysis report is not submitted by the unit. 
11. The annual health suNey of the workers is not conducted. 
12. One submersible pump is installed but the water meter is not provided with the same. 
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And whereas, it Is clear that the industry has failed to comply with the provisions of t:ne 
Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of Pollution) Act, 
1981, code of practice laid down by the Government for such units, intentionally and deliberate1Y· 

And whereas, it has now been decided to revoke the 'consent to operate' under the water 
(Prevention & Control of Pollution) Act, 1974 granted to the industry through Auto-Renewal facilitY 
due to the reasons mentioned above. 

As such, in exercise of the powers conferred upon the Board, the 'consent to operate' of 
the Board granted under Water (Prevention & Control of Pollution) Act, 1974 is hereby, revoked, 
due to above said reasons. ~. _... 

~~~~~~ 
DJ c_ Envtronmental Engineer 

I 2.. 
Endst.no. '~j Date: 3tfo •! .. ~t,1 -

"It~~~ 
The copy of above is foN:'arded ~o the S~nior Environmental Engineer, Punjab Pollution 

Control Board, Zonal Office.-1, Patiala for Information and with recommendations for taking action 
u/s 33-A of Water (Preventton & Control of Pollution) Act, 1974 against the inclustry for its closure. 

~· 
c(, En~Engineer 

(._ ~-· 

j 
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Phone no. 0175·2301182 

lo 

1. 

2. 

Subject: 

REGISTERED 

The Chief Engineer (Distribution- South), 

Punjab State Power Corporation Ltd ., 
Patiala 

Th e Superdenting Engineer (Operation), 
Punjab State Power Corporation Ltd. 
Near 32 KVA Sub Stat ion, Ru pnagar 

;. I ·, r • -. . 

Directions u/s 33-A of the Water (Prevention & Contro l of Pollution) Act, 1974 & 
31-A of the Air (Prevention & Control of Pollution) Act, 1981- M/s Ganga Stone 
Crusher, Vi/loge Khera Kalmot. Tehsi/ Anandpur Sahib, Distt. Rupnogor 

It has been decided by the Competent Authority of the Boa rd to issue di rect ions 

for disconnection of the electric supply available to the subject ci ted indust ry. Accordingly, the 

following directions are hereby issued u/s 33-A of the Water (Prevent ion & Control of Poll ut1on) 

Act, 1974 & 31-A of the Air (Prevention & Control of Pollution) Act, 1981 : 

"That the authorities concerned shall disconnect the electricity supply 
available to subject cited industry with immediate effect. " 

It is, therefore, requested to comply with the above said direcuons. 

Th;, ;"ue w;t h the oppm" l of Competeot Autho~e BoMd 

1 Senior~gineer {ZP-1 ) 

c... for & on beha lf of t he 

Endst. no. \ CJ__og 1---

Punjab Pollution Cont rol Boa r~ 

A copy of the above is forwarded to the Environment 

Control Board, Regional Office, Rupnagar for information. She is r 

Dated ~ :'/ \ '2_;\ 
Engineer, Pu njab Pollution 

ested to submit compliance 

. \s) ·0 . ~-e.:r(t~~~-of the above mentioned directions, within 7-days.~ -tD J 

~ Seni~er (ZP-1) 

0- for & on behalf of the 

Punjab Pollution Control Boar~ 

Endst. no. \'kog'j t Dated __!_2l ·L \·L~ \ 
A copy of the above is forwarded to M / s Ganga one Crusher, Village Khera 

Kalmot, Tehsil Anandpur Sahib, Distt. Rupnagar for information. 

1 
Senior l>f:wfr'on;;~eer (ZP-1) d for & on beha lf of the 

JC-- Punjab Pollut ion Contro l BoarL 

60191



, ,, l " Jf''l!~ ,.; . . '1 ,r ~-

Ill'/ .il lt 11-
~// J I '-·· • 71.:/ . ' ' . . . 

Phoo1e n o . 0175 · 23011 8 2 e ·mr~ tl ; ppc.b S'!P.: lPJ ~y~hll,.., t om 

lo 
1. 

2. 

Subject : 

REGISTE RED 

The Chief Engineer (Distribution · South). 

Punjab State Power Co rporation Ltd., 
Patiala 

The Superdent ing Engineer (Opera tion). 
Punjab State Power Corporation Ltd. 
Near 32 KVA Sub Stat ion, Rupnagar 

Directions u(s 3?-A of the Water (Prevention & Control of Pollution) Act, 1974 & 
31-A of the Air (Prevention & Control of Pollution) Act, 1981- M/s Kalgidhor Stone 
Crusher. Village Khera Kalmat, Tehsil Nanga/, Distt. Rupnagar 

It has been decided by the Competent Authority o f the Board to 1ssue direct1ons 

for disconnection of the elect ric supply available to the subject cited indust ry. Accordingly, the 

following directions are hereby issued u/s 33-A of the Water (Preventio n & Control of Pollution ) 

Act, 1974 & 31-A of th e Air (Prevention & Control of Pollution ) Act, 1981; 

"That the authorities concerned shall disconnect the electricity supply 
available to subject cited industry with immediate effect. " 

It is, therefore, requested to comply wit h the above s id directions. 

This issue with the approval of Competent Authori 

1 Senior E~neer (ZP· l ) 
0 jc.- for & on behalf of the 

Punjab Pollution Control Boa re\ 
\.~-

Endst . no. }..2.JL8 Dated~~.<. '7 
A copy of the above is forwarded t o the Environment Engineer, Punjab Pollut1on 

Control Board, Regional Office, Rupnagar for information. She is re ested t o submit c~~pHa nce \ 

of the above mention ed directions, with in 7-days .~ -\o ~ !)..c::;o.,- .S-d L.\.t-"c'"'c))· 

---
i 
. . \'l-1 . ( en1o nv1ronmenta Engmeer ZP· l ) 

for & on behalf of the 
<r- Punjab Pollu t ion Control Boa r~ 

Endst. no. __}_.;;_;__12_.D._ Dated / $?- 1..:----i!;t' -
A copy of the above 1s forwarded to M/s Kalgidhar~ne Cn1sher. Villagt' 1\h t.'l .1 

Kil lmot, Tehsil Nanga!, Distt. Rupnagar for information . 

~ -
-- )~11 

)

Senior U:wiron;;:;n ta Engm:er (ZP· l ) 
C for & on behalf of th<' 

o_ Punj•b Pollution Conuot Bo~~ .• 

. ·~ 

.. ,, 
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To 
REGISTERED 

1. The Chief Engineer (Distribution· South), 

Punjab State Power Corporation Ltd., 
Patiala 

2. The Superdenting Engineer (Operation), 

Punjab State Power Corporation Ltd. 

Near 32 KVA Sub Station, Rupnagar 

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 
31-A of the Air (Prevention & Control of Pollution) Act, 1981- M/s New Sotluj 
Stone Crusher Unit -1, VPO Nonqron, Tehsil Sri Anodpur Sahib, Distt. Rupnogar 

It has been decided by the Competent Authority of the Board to issue directions 

for disconnection of the electric supply available to the subject cited industry. Accordingly, the 

following directions are hereby issued u/s 33-A of the Water (Prevention & Control of Pollut1on ) 

Act, 1974 & 31-A of the Air (Prevention & Control of Pollut1on) Act, 1981: 

Endst . no. 

"That the authorities concerned shall disconnect the electricity supply 
available to subject cited industry with immediate effect." 

It is, therefore, requested to comply with the above said directions. 

This issue with the approval of Competent Authorit 

4 
Senior 1ronmen~~l Engineer (ZP-1} 

c.- for & on behalf of the 

Punjab Pollutio~ Control Boar~ 

Dated I \h {·l_-, 
A copy of the above is forwarded to the Environment I Engineer, Punjab Pollut ion 

Control Board, Regional Office, Rupnagar for information. She is req 'ested to submit compliance 

of the above mentioned directions, within 7-days.~ +-n A 'D.C.· -;e.r (!(- "'\ "':::JJ . 

Senior~neer (ZP-1} q(l_ for & on behalf of the 

~ Punjab Poii!Jtion Control Boartt_ 

Endst. no. \ ~(I ? 9 Dated I j I < ~ ( '-i 
A copy of the above is forwarded to M/s New Satl~- Stone Crusher Unlt-1. VPO 

Nangran, Tehsil Sri Anadpur Sah ib, Distt. Rupnagar for information. 

l 

i
enior E~~er (ZP-1) 

(._ for & on behalf of the 

Punjab Pollution Control Boa~ . 

' ' . 

: ~~ 

., .. 
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To 

REGISTERED 

1. The Chief Engineer (Distribution· South), 
Punjab State Power Corporat ion Ltd., 

Patiala 

2. The Superdenting Engineer (Operation}, 

Punjab State Power Corporation Ltd. 

Near 32 KVA Sub Station, Rupnagar 

Subject: Directions u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 & 

31-A of the Air (Prevention & Control of Pollution) Act, 1981- M / s Grewal Stone 
Crusher, Village Khero Kalmoc Tehsil Nanga/, District Rupnogar 

It has been decided by the Competent Authority of the Board to issue directions 

for disconnection of the electric supply available to the subject cited industry. Accordingly, the 

following directions are hereby issued u/s 33-A of the Water (Prevention & Control of Pol lution ) 

Act, 1974 & 31-A of the Air (Prevention & Control of Pollut ion) Act, 1981: 

"That the authorities concerned shall disconnect the electricity supply 
available to subject cited industry with immediate effect." 

It is, therefore, requested to comply w ith the above said 

This issue w ith the approval of Competent Authorit y of 

emor Env1ronmenta Engmeer 

4 
5 

. . 1"1 \t... I . 

t...- for & on behalf of the 

Punjab Pollution Control Boaf<l__ 

Endst. no. / .!2 LD 3 Dated /S' 2.:-'Llf 
A copy of the above is forwarded to the Environmental En ineer, Punjab Pollution 

Control Board, Regional Office, Rupnagar for information. She is reque t 

of the above mentioned directions, within 7-days. 

1 Senior~Engineer e for & on behalf of the 

Punjab Pollution Control Boa~ 

End st. no. /2. { o lj Dated ,lp2-r-2Gz 
A copy of the above is forwarded to M/s Grewal Sto\f 1Cr~~;1er, Vi llage Kh era 

K•lmot, Tehs;i Naogal, o;stdct R"poaga< foe ;ofocmat;oo. ~ 

1 
Senior~Engineer 

G for & on behalf of the 
Punjab Pollution Control Board 

~ 
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To 

subject: 

Mf s Gurvlnder Ooaba Stone Crusher, 
Viii . NanQran (Khera Kalmot), 

Tchs\1 Sri Anandpur Sahib, 
Rupnagar. 

------ ·-----:-- -----·-
------Punjab Pollution Control Board 

Regional Office~Rupnagar 
#281, Giani Zall Singh Nagar, Rupnagar-140001 

eeroro ar@ mall.com 
Registered 

M/s Gurvinder Ooaba Stone Crusher, 
Viii. Nangran (Khera Kalmot), 
Tehsil Sri Anandpur Sahib, 
Rupnagar. 

Show cause notice for revocation/cancellation of 'consent to operate' 
granted under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and the Air (Prevention&. Control of pollution) Act, 
1981. 

Whereas it is mandatory on the part of an industry to obtain the 'consents to 
establish' (NOC) of the Board under the provisions of the Water (Prevention & Control of 
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 
industrial plant. 

And whereas, it is mandatory on the part of the industry to obtain 'the consent to 
operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Act, 
1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge Qf emissions into 
the atmosphere. 

And whereas, it is also mandatory on the part of the industry to install adequate 
and appropriate pollution control device, to contain the concentration of various pollutants in 
the emissions/discharge by it within the permissible limits as prescribed by the Board. 

And whereas, the industry has got its 'consent to operate' auto renewed under 
the Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTO/Renewai/RPN/2023/24126581 dated 09/11/2023 valid upto 09/ 11/ 2028 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no CTO/Renewai/RPN/2023/24126573 dated 
09/11/2023 valid upto 09/11/2028 for operation of crushing screening of river bed material @ 

5000 CFT/day, subject to the conditions mentioned therein. 
And whereas, Senior Superintendent of Police, Rupnagar vide letter no. 9641 

dated 30.01.2024 has intimated that the AR has been registered against the unit for indulgence 
into illegal mining. 

And whereas, the CPCB has issued guidelines in July, 2023 for stone crusher and 
'" '"'- the industry has not submitted the compliance to these guidelines. 

\ 

\ 

And whereas, it is clear that the industry has failed to comply with the provisions 
of the Water (Prevention & Control of Pollution) Act, 1974 the Air (Prevention & Control of 
Pollution) Act, 1981, code of practice laid down by the Government and guideline issued by the 
CPCB for such units intentionally and deliberately. further, it is indulged into illegal mining 

activities. 
And whereas, it has now been proposed to revoke/cancel ·the 'consent to 

operate' granted by the Board to the industry under the provisions of the Water (Prevention & 
Control of Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981, after 

affording an opportunity of show cause. . . 
As such, you are, hereby given an opportunity show cause w1thm 7 days, from 

issuance of this notice, as to why the proposed action may not be taken, failing which it will _be 
presumed that the industry has nothing to say and the Board shall go ahead to take the act1on 

as proposed under the provisions of the said Acts. · _ ( 
~ .. · \·yv' 

:/-?!~' ' 
I ~ 

Ql t Environmental Engineer 
t- (1 -). 

" I 
I 
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Punjab Pollution Control Board 
~ Regional Offlce-Rupnagar 
~ #281, Giani Zall Singh Nagar, Rupnagar-140001 
~.,... eeroropar@gmall.com -:;t;:-r;;-· 

L_N_o_. ~..:::::...c:::G~iZ~--------R-eg_Js_t_er_e_d ______ , 
1

D-at_e_: -~--~12~~.-
To 

Subj ect: 

M/s Mahavir Stone Crusher, 
Village Khera Kalmot, PO Nangran 
Nanga!, Rupnagar, 

Revocation/Cancellation of 1consent t o operate' granted under the 
provisions of the Water (Prevention & Control of Pollution) Act, 1974 
and the Air (Prevention & Control of pollution) Act, 1981. 

Whereas it is mandatory on the part of an industry to obtain the 'consenr:s w 

establish' (NOC) of the Board under the provislcns of the Water (Prevention & Control of 

Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish an 

industrial plant. 

And whereas, it is mandatory on the part of the industry to obtain the consent w 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) Ae<. 

1974 and the Air {Prevention & control of Pollution) Act, 1981 for discharge of emission~ imo 

the atmosphere. 

And whereas, it is also mandatory on the part of the industry to install adCLlLWte 

and appropriate pollution control device, to contain the concentration of various oollut anrs ir 

the emissions/discharge by it within the permissible limits as prescribed by the Boa·d. 

And whereas, it is mandatory on the part of the industry to comply witn :n(: 

guidelines/ code of practice as laid down by the Govt. for such units. 

And whereas, the Industry was granted 'consent to operate' under the Water 

(Prevention & Control of Pollution) Act, 1974 vide no. CTOW/Fresh/RPN/2023/207<;4928 dat•;U 

16/01/2023 valid upto 30/09/2023 and the Air (Prevention & Control of Pollution) Act, 1981 \ ' ICc 

no. CTOA/Fresh/RPN/2023/20744898 dated 16/01/2023 valid upto 30/09/2023 for operation o: 
crushing of river bed material @ 3400 CFf/day, subject to the conditions mentioned therein. 

And whereas, the Industry has got its 'cor1sent to operate' Auto Renewed under 

the Water (Prevention & Control of Pollution) Act, 1974 vide no. 

CTO/Renewai/RPN/2023/24056269 dated 30/10/2023 valid upto 30/10/2028 and the Air 

(Prevention & Control of Pollution) Act, 1981 vide no CTO/Renewai/RPN/ 2023/24056523 dateo 

30/10/2023 valid upto 30/10/2028 for operation of crushing of river. bed material © 3400 

CFf/day, subject to the conditions mentioned therein. 

And whereas, the CPCB has issued Environmental guidelines In July, 2023 f,jr 

stone crushers, and the Industry has been requested to comply with the said guide:1ncs. 

However, the industry has not submitted the compliance to these guidelines. 

And whereas, the industry was visited by the officers of the Board on 11/ 12/2023 

and contacted Sh. Ashok Kumar, Munshi of the industry. During visit, it was observEd as ~noer : 

1. The Industry is a stone crusher unit and not in operation. However, the condition oi che 

same indicates that same is being operated. 
2. The industry has installed 03 no. Jaw crushers, 02 no. Rotapactors, 04 no. Dry screens . 

3. All dust emitting points are not covered. 

4. The conveyor. belts are of good quality. 
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6. 
7. 

8. 
0 

Tl1e ends of conveyer belts are not covered with proper chutes. 
No provision is there to cover the conveyor belts from node to node with thic 
k sheets. 

No water sprinkler given on Jaw/Roller crusher f berm f ramp and transfer points. 
The water spray is not done on boundary wall. 

10. Appropriate approach roads and ramps are not cleaned. 
il. The approach roads and ramp are not metaled. 
i 2. The green belt is not provided along the boundary. 

:3. The openings of the housings are not covered with rubber fiappers. 
14. The water spray is not interlocked with the main crushing operation. 
15. The path between the crusher and the metaled road is not paved. 
16. No vehicles movement observed during visit. 
17. The emission analysis report is not submitted by the unit. 
18. The annual health survey of the workers is not conducted. 
19. Tnere is an underground tank for treatment f collection of domestic effluent is provided 

and waste water is dispose Into open. 
20. Electric connection is available with the unit. 
21. One submersible pump is installed but the water meter Is not provided with the same. 

And whereas, it is clear that the industry has failed to comply with the provisions 

of the Water (Prevention & Control of Pollution) Act, 1974 and the Air (Prevention & Control of 

Pollution) Act, 1981 and with the code of practice/ Environmental guidelines laid down by the 

Government and CPCB for such units, intentionally and deliberately. 

And whereas, it has now been decided to revoke/cancel the 'consent to operate' 

~woer che Water {Prevention & Control of Pollution) Act, 1974 and the Air {Prevention & Control 

of 0 o:lution) Act, 1981 got auto renewed by the industry due to the reasons mentioned above. 

As such, in exercise of the powers conferred upon the Board, the 'consent to 

operate' of the Board granted under Water (Prevention & Control of Pollution) Act,1974 and the 

:~~~:~:~ention & Control of Pollution) Act, 1981 is hereby, revoked/canc~elled, d~e to ·:c 
. Env1r0oantm ~:n;g:n;e: 

tndst. No. 3.G,s ,<._ 
1 

J- ~ 1 

The copy of above is forwarded to the Senior Environmental Engineer, Punjab 

Pollution Control Board, Zonal Office-!, Patiala for information and with recommendations as 

urder: 

1. To take action u/s 33·A of the Water (Prevention & Control of Pollution) Act, 1974 and 
31-A of t~e Air (Prevention & Control of Pollution) Act, .1981 against the industry for its 
closure alongwith directions to the PSPCL authorities for disconnection of electricity 
connection available it. 

2. To send the ~ase to the Committee Constituted for imposition and calculaticr 

necessa;y act/on. E~i~'l Engineer 

i 

j 
I 

I 
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Punjab Pollution Control Board 
Regional Office-Rupnagar 

#281, Giani Zall Singh Nagar, Rupnagar-140001 
eeroropar@gmall.com 

No. 'SG L,j Registered Date: c;.._g-;;;;;;_~_-

To 

Subject: 

M/s Punjab Aggregates & Minerals Pvt . Ltd. 
Village Khera Kalmot, Rupnagar, 
Punjab, 140117 

Revocation/Cancellation of 'consent to operate' granted under the 
provisions of the Water (Prevention & Control of Pollution) Act, 1974 and 
the Air (Prevention & Control of pollution) Act, 1981. 

Whereas it is mandatory on the part of an industry to obtain the 'consenls to 
establish' (NOC) of the Board under the provisions of the Water (Prevention & Controi ~~~ 
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 to establish ?.n 

industrial plant. 
Whereas, it is mandatory on the part of the industry to obtain the consent to 

operate of the Board under the provisions of the Water (Prevention & Control of Pollution) 
Act, 1974 and the Air (Prevention & control of Pollution) Act, 1981 for discharge of 
emissions into the atmosphere. 

And· whereas, It Is also mandatory on the part of the industry to install 
adequate and appropriate pollution control device, to contain the concentration of various 
pollutants in the emissions/discharge by It within the permissible limits as prescribed by the 
Board. 

And whereas, earlier the industry got its 'consent to operate' under the 
Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTO/Renewai/RPN/2021/16589536 dated 25/08/2021 valid upto 30/09/2023 and the 1-\;, 
(Prevention & Control of Pollution) Act, 1981 vide no CTO/Renewa i/RPN/2022/:6589·12:> 
dated 25/08/2021 valid upto 30/09/2023 for operation of crushing of river bed materlal :; 
3500 CFf/day, 

And whereas, the industry got its 'consent to operate' Auto Renewed ,Jndcr 
the Water (Prevention & Control of Pollution) Act, 1974 vide no. 
CTO/Renewai/RPN/2023/24136699 dated 08/11/2023 valid upto 08/il/2028 and the Air 
(Prevention & Control of Pollution) Act, 1981 vide no CTO/Renewai/RPN/2023/241366:!7 
dated 08/11/2023 valid upto 08/11/2028 for operation of crushing of river bed materiai ~ 
3500 CFf/day, subject to the conditions mentioned therein. 

And whereas, the CPCB has issued Environmental guidelines in July, 2023, 
but the Industry has not submitted the compliance to these guidelines. 

And whereas, the Industry was visited by the officers of the Board 
26/02/2024 and contacted sh. Vijayshankar Chowkldar of the industry. During visit, it v;as 
observed as under: 
1. The industry is a Stone Crusher unit and not in operation. However, processed 

material is lying in the unit. The representative of Industry Informed that unit is not 
being operated. 

2. It has Installed 01 Jaw Crushes, 02 Cone Crushers, 03 Dry screens. · 
3. The painted display on wall with information is provided. 
4. No APCD installed on dust emitting point. 
5. No provision is there to cover the conveyor belts from node to node with thick 

sheets. 
6. Ends of conveyor belts are not covered with proper chutes from top o' d1s::+1arge 

point to the ground level. 
7. Water rotating sprinklers/fogger/Anti-smog gun system is not provided on the pust 

emitting points. · 
8. No wind breaking wall of appropriate size Is provided. 
9. No provision for water spray on the boundary is given. 
10. There is no provision to clean the approach roads . 
11. The approach roads and the ramp are not metaled. 
12. Green belt is not provided along the periphery . 
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13. The water spray system is not interlocked with main crushing operation. 
1'\. The patli between the crusher and the metaled road is not paved. 
15. No vehicles movement observed during visit. . . 
16. CCN/PTZ cameras ;:;re lnstailcd but the data of 30 days not produced. 
17. The emission analysis report is not submitted. · 
18. Annual health survey report of the workers is not submitted. 
19. Domestic effluent is .discharged into soakpits. 
20. One submersible pump is installed as source of fresh water and is without water 

meter. 
21. No DG Set installed at unit. 

/\nd wherea:;, it is clear that the industry has failed to comply with the 
orovis1ons of the Water (Prevention & Control of Pollution) Act, 1974 and the Air 
(Prevention & Control of Pollution) Act, 1981 and with the code of practice laid down by 
the Government as well as CPCB guidelines for such units, intentionally and deliberately. 

And whereas, the industry has failed to comply with the provisions of the 
Water (Prevention & Contrcl of Pollution) Act, 1974 and the Air (Prevention & Control of 
Pollution) llct, 1981, guidelines Issued by the Govt and CPCB for such units, intentionally 
and deliberately. . 

And whereas, it has now been decided to revoke/cancel the auto renewed 
'consent to operate' under the Water (Prevention & Control of Pollution) Act, 1974 and 
the Air (Prevention & Control of Pollution) Act, 1981 due to the reasons mentioned above. 

As such, in exercise of the powers conferred upon the Board, the auto 
renewed 'consent- to operate' of the Board granted under Water (Prevention & Control of 
Pollution) Act, 1974 and the Air (Prevention & Control of Pollution) Act, 1981 is hereby, 
revoked/cancelled, due to above said reasons. 

E~e tal Englnee• 

Endst. No. CSG ~ Date;<1 J;r/tr~J 
The copy of above is forwarded to the Senior Environmental ingirker, 

Punjab Pollution Control Board, Zonal Office-1, Patiala for Information and with 
recommendations as under: , 

1. To take action u/s 33-A of the Water (Prevention & Control of Pollution) Act, 1974 
and 31-A of the Air (Prevention & Control of Pollution) Act, 1981 against the 
industry for its closure alongwith directions to the PSPCL authorities for 
disconnection of electricity connection available to it. 

2. To send the case to the Committee Constituted for imposition and calculation of EC 
for necessary action. 
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From:-

To, 

Superintendent of Police (Investigation), 
Rupnagar. 

Deputy commissioner, 
Rupnagar. 

No "3 b 7- SA-SP/Inv. 

Subject: - Regarding OA No 624 of2023 titled News item published in the tribune dated 2S.OlJ .::1 ~ ~ 
Titled as " Hills Vanish as illegal mining Ran1pant in beet Area. 

Sir, 
Kindly refer to your office latter No 987-90/A.D.R.A-3 date 20.02.202-L on the subj.::-:t c i1e. 

above. 

In this regard report has been obtained from DSP-(D) Rupnagar. On dated 23.02 . .:: r~:. - l 

undersign had attended tl~emeeting of Deputy conunissioner Rupnagar. Dming the meeting it \\·as clircc t.:d 

the that reply ofNGT case is to be filled regarding the Hill area ofKhera Kalmot PS nanga!. In this rq; . : 
occurance of FIR No 49/2023, 91 /2023, 144/2023 Under Mining Act PS Nanga! dOl'S not fu ll in Hill ' 

Khera kalmot PS Nanga! does not fall. These Cases registered Lmder mining Act With occurance in I !i! 
area of Khera Kalmot From 01.01.2023 to till date are as under. 

Sr. No FIR details I 
I 

Present st<:n:: 

1. FIR No 20 date 04.03.2023 U/S 21(1}, 4(1} MM Act PS Nanga! I To Court 09 o:? 20 
I ·---

2. FIR No 71 date 06.06.2023 U/5 21(1), 4(1) MM Act PS Nanga! Under invesn;,;.,• •. 

3. FIR No. 85 date 28.06.2023 U/S 21(1), 4(1) MM Act PS Nanga! 1 To Court 22~01 ::. ., 
I ·- -

! 4. FIR No. 88 date 03.07.2023 U/S 379 PC, & 21(1), 4(1) MM Act PS Nanga! 1 To Court C2. .02.20 . . , 
I ·-·----

5. FIR No. 103 date 27.07.2023 U/5 21(1), 4(1) MM Act PS Nanga! To Court 04.11.20 1 .-l __ , 

6. FIR No. 116 date 09.08.2023 U/S 21(1), 4(1) MM Act PS Nanga! I U~der lnve~tieat~o 
7. FIR No. 124 date 22.08.2023 U/S 21(1), 4(1) MM Act PS Nanga! I Under ln~~~stig~~-

! 

r 

·--~ 

8. FIR No. 125 date 23.08.2023 U/5 21(1), 4(1) MM Act PS Nanga! Under lnvestiga tieo 
-------· 

9. FIR No. 126 date 23.08.2023 U/S 21(1}, 4(1) MM Act PS Nangal Under lnvestigutiry 
·-

10. FIR No. 129 date 23.08.2023 U/S 21(1), 4(1) MM Act PS Nanga! Under lnvestigatio• 
-

11. FIR No.130 Dt.27.08.2023 U/S 21(1),4(1} MM ACT PS Nanga! To Court 08.01.20~' 

12. FIR No.139 Dt.12.09.2023 U/S 21(1),4(1) MM ACT PS Nangal Under lnvestigatio1 

13. FIR No.142 Dt.20.09.2023 U/S 21(1},4(1) MM ACT PS Nanga! 1 To Court 22.01.202 
' ----- - -

14. FIR No.146 Dt.29.09.2023 U/S 21(1},4(1) MM ACT PS Nanga! Under lnvestigatior 

15. FIR No.154 Dt.11.10.2023. UJS 21(1),4(1) MM ACT PS Nanga! To Court 07.02.2('2 

16. flRNo.158 dt 17/10/23 UjS 21(1),4(1) MM Act PS Na nga! To Court 12.01. 2C~ 
·-

17. FJRNo.167 dt 16/11/23 U/S 21(1),4(1) MM Act PS Nanga! Under lnvesrigatior 

18. 168 fi..Bt 17/11/23 l?ffq 21(1},4(1) MM ACT PS Nanga! To Court 03.01.202 ., 
-

19. FIRNo.14 dt 09/02/24 U/S 21(1),4(1) MM Act PS Nanga! I Under fnv~~stigalion 
··-

20. FIRNo.15 dt 11/02/24 U/S 21(1),4(1) MM Act PS Nanga! Under Investigation 
-----

21. FIRNo.16 dt 11/02/24 U/S 21(1),4(1) MM Act PS Nanga! Under Investigation 

22. FIRNo.17 dt 12/02/24 UjS 21(1),4(1) MM Act PS Nanga! ~ !.finder lnvestig<.tit;n 
.L . . 

Supec;n~~1fC';;;::estigalion), 
Ru na ar. p g 
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VAKALATNAMA 

Before the Hon'ble National Green Tribunal 
Principal Bench, New Delhi 

Original Application no. 624 of2023 

titled as "News item published in The Tribune dated 28.09.2023 titled "Hills 'vanish' as 
illegal Mining rampant in BEET area" 

Know all to whom these present shall come that I/We .... .. . . .. . ......... .. .. . ...... . ............ .. . 

Them above named the ..... . .. . ..... ... . . ........... . ...... ........... do hereby appoint 
advocate(s), to be my/our true and lawful attorney (s), in the matte r noted above, to do all the 
following acts, deeds and things, or any of them, (jointly and severally) artd also verify 
anything already done on our behalf that is to say:-

I. To act, appear and plead in the above-noted case in this Court or inany other Court in 
which the same may be tried or heard and also in the appellate Court including High Court 
subject to payment of fees separately for each Court by me/ us. 

2. To sign, file, verify and present pleadings, appeals, cross-objectionsor petitions 
for executions review revision, withdrawal, compromise or other petitions or affidavits 
or other documents as may be deemed necessary or proper for the prosecution of the said case 
in all its stages subject to payment of fees for each stage. 

3. To file and take back documents, to adm it and/or deny the documents of opposite party. 

4. To withdraw or compromise the said case or submit to arbitrationany differences or 
disputes that may arise touching or in any manner relating to the said case. 

5. To take execution proceedings. 

6. To deposit, draw and receive monthly cheques, cash and grantreceipts thereof and to do 
all other acts and things which may be necessary to be do ne for the progress and in the course 
of the prosecution of the said case. 

7. To appoint and instruct any other Legal Practitioner authorising himto exercise the power 
and authority hereby conferred upon the Advocate whenever he may think fit to do so and to 
sign the power of attorney on our behalf. 

8. And 1/We the unders igned to hereby agree that in the event of the whole or part of the fee 
agreed by me/us to be paid to the advocate remaining unpa id he shall be entitled to withdraw 
from the prosecution of the said case until the same is paid up. The fee settled is only for the 
above case and above Court. 1//we hereby agree that once fee is paid, I/We will not be entitled 
for the refund of the same in any case whatsoever and ifthe case prolongs for more than 3 years 
the original fee sha ll be paid again by me/us.IN WITNESS WHEREOF I/We do hereunto set 
my/our hand to these presents the contents of which have been understood by me/us on 
this . ... . ... .. . . day of ........ . ... 2024 

Date 

Advocate Client I Client 2 

Dr. Preeti Yadav, DC Rupnagar

Respondent No.5

06 March

Enrol No.(D/3722/2012)
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